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LOK SABHA
Wednesday, 17th September, 1958

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Import of Chilean Nitrate

+1306. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state the precise reasons
because of which the State Trading
Corporation of India (Private) Ltd,
took over the import of Chilean
Nitrate?

The Minister of Commerce (8hri
Kanungo): A-statement is laid on the
Table of the House.

STATEMENT

Chilean Nitrate is being imported
on Government account in terms of
an agreement with the Government of
Chile for the import of 60,000 tons
per year for a period of three years
ending October, 1959. The distribu-
tion is effected through designated
channels to nominated consumers, so
that imported Chilean Nitrate may be
utilised to best possible advantage. In
view of the economies resulting from
bulk contracting and bulk shipments,
and of the possibility of linking ex-
ports of Indian goods with imports of
the fertiliser, the import of Chilean
Nitrate has been entrusted to the State
Trading Corporation.

Shri V. C. Shukla: May I know how
many importers were importing
Chilean Nitrate before the S.T.C. took
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over, and what are the precise reasons
because of which S.T.C. decided to
import Chilean Nitrate only through
Rallis (India)?

Shri Kanungo: The importation of
sodium nitrate of Chilean origin was
prohibited for a number of years,
and when the Chilean Govern-
ment approached the Government
for the import of a certain
quantity it was an agreement
between the Government of Chile and
the Government of India. The S.T.C.
was chosen as the agency for import-
ing and Rallis were appointed as the
distributing agents because they had
already their organisation, they had
experience of this particular commo-
dity and the Agriculture Ministry also
advised us accordingly.

Shri V. C. Shukla: The hon. Minis-
ter has not answered the earlier part
of my question. I want to know how
many importers there were apart from
Rallis (India).

Shri Kanungo: As I said before,
import of Chilean Nitrate was pro-
hibited for a number of years includ-
ing the war period.

Shri Morarks: May 1 know what
are the guiding principles which a
commodity has to satisty before the
S.T.C. takes over the import or ex-
port of that particular commodity?

Mr. Speaker: That is a general
question. The hon. Member can very
well ask the S.T.C. to supply that
information. All the Members of
Parliament, the people of the entire
country, are the shareholders of every-
one of these organisations. Therefore,
what I would advise hon, Members in
all such matters is, in the first instance
let them go and ascertain the facts
from the organisation itself,
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Shri Ranga: How can we be expect-
ed to go’to the 8T.C?

Mr. Speaker: Can't he write to the
State Trading Corporation and agk
bow they exercise this privilege of
teking over the import or export of
a particular commodity from the pri-
vate business, under what circum-
stances they take up such things, what
is the value or quantity and nature
of the article? Can't he ask them
first, instead of putting that question
here?

Shri Bimal Ghose: Are we to
approach the corporations directly or
through the Ministry?

Mr. Speaker: This matter was taken
up by Shri Morarji Desai and also the
Prime Minister with me, as to what
ought to be dane with respect to
detailed questions relating to  the
S.TC. 1 then passed an office order
stating that in all cases where the
Minister is responsible under the con-
stitution of the corporation, all those
questions can be asked here. With
respect to other matters of very great
importance, though they may relate
to details, as in a case where a ron-
tract for six lakh tons worth Rs. 4
crores was given to one individual, I
will allow such questions to be put
here. Regarding other details hon.
Members can always write to the
Managing Director and get the infor-
mation. It is open to him to say that
it is such a minute detail or it is not
in the interest of proper management,
and it is not possible to give the infor-
mation asked for.

The office order that I issued is based
upon the practice in England where
a committee was appointed by the
Houses of Parliament to go into all
these matters. Those very persons
have said that instead of coming
through the Parliament the Members
can write direct and get the informa-
tion, and if it is possible to give that
information it will always be supplied.
Hon. Members need not treat this as
something different from that. In all
cases where the organisations think
that information can be given, they
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will give that information. In oases
where the hon. Members think that
the matter is of very great

and the organisations concerned are
not willing ‘to give the information
asked for, they may write to me and
I will look into the matter.

Shri V. C. Shukia: May I know
what precise difference would it make
1o the consumers if the Chilean Nitrate
was imported directly by the S.T.C.
business associates?

Shri Kanungo: The policy of Agri-
culture Ministry of the Government
of India is that Chilean Nitrate should
be used in particular seetors of agri-
culture and it should not be allowed
to be sold on demand.

Shri V. C. Shukia: I asked about
the difference it will make on the con-
sumers.

Shri Tangamani: We find from the
statement that Chilean Nitrate is im-
ported through the S.T.C. and distri-
buted through specified and nominated
consumers. May I know what is the
retail price of Chilean Nitrate, and
how does it compare with the import
price?

Shri Kanungo: I have not got the
retail price, but the wholesale price
which we give f.o.r. is Rs, 330 per
ton.

Shri Bose: May I know the reasons
for which import of Chilean Nitrate
was stopped, and what is the advant-
age now due to which it is being
imported again?

Shri Kanungo: As I have said,
Chilean Nitrate was prohibited from
being imported because we are short
of foreign exchange. Also, in the
early days of the post-war period
there was a total shortage of all
manures and there was an interna-
tional pool out of which Government
of India used to draw all types of
fertilisers, and Chilean Nitrate being
of low nitrate coritent was considered
to be of low priority for import.

Shri V. C. Shukla: Since 1956
Chilean Nitrate is being imported, and
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;hezhtementmthat it is being
imported because of some economies
and some linking of our exports to
Chile. May I know wbat particular
economies have been effected, and
what are the items that we are send-
ing to Chile in exchange for this
commodity?

8hri Kanungo: By making bulk
purchases we have made a saving of
25 per cent. in the freight charges.

Shri V. P. Nayar rose—

Mr. Speaker: We will go to the
next question. We cannot spend the
whole time on one question. Today
there are 44 questions.

Shri Tangamani: It is a very impor-
tant fertilizer.

Mr. Speaker: Order, order. We will
go to the next question.

Dalmia Dadri Cement Limited

*1307. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1758 on the
22nd April, 1958 and state:

(a) the result of enquiry heid under
section 247 of the Companies Act
against the Dalmia Dadri Cement Ltd.,
Charkhi Dadri;

(b) whether the enquiry under sec-
tion 237(b) of the said Act has been
completed; and

(c) if so, the result of the enquiry?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The report of the Inspectors under
section 247 inter alia discloses that
one person is financially interested in
the success or failure of the company
and that he was in a position to mate-
rially influence and control the policies
of the company. The report has also
revealed some prima facie contraven-
tions of the provisions of the Com-
panies Act, 1856, which are being
pursued.

{b) No, Sir.

(c) Does not arise.

Shri Ram Krishan: In view of this
finding, may I know whether any
action has been taken against Seth
Ramkrishna Dalmia?

Shri Satish Chandra: The report
under Section 247 has been completed.
Some contravention of the Companies
Act was found out, and a prosecution
has been started.

Shri Ram Krishan: In view of the
fact that this company has changed
its nature into private limited com-
pany, may I know whether there will
be any effect on the course of action
to be taken against this company?

Shri Satish Chandra: The hon.
Member has put that question several
times, and it has been answered as
many times that under the Companies
Act there is no authority with the
Government to take any, action for the
conversion of a public limited company
into a private limited company. But
more than 10 per cent. of the share-
holders, if they so desire, can take the
case to a court of law.

Shri Feroze Gandhi: May I know
whether the Government will place
this report on the Table of the House,
and whether the case of this com-
pany will be referred to the Commis-
sion of Enquiry which has been
instituted by Government to enquire
into the ways and means and doings
of the Dalmia Jain concerns?

Shri Satish Chandra: The Govern-
ment will take up the question with
the Commission in its very first sit-

Shri Feroze Gandhi: About Dalmia
Dadri Cement Limijed?

Shri Satish Chandra: Yes, Dalmia
Dadri; and we will request the Com-
mission to include 1t and take it up
for enquiry along with the other
companies of the Dalmia Group. Gov-
ernment wants to publish this report,
but it will consult the Commission in
that respect because the Commission
will take up the company for enquiry.

Shri Feroze Gandhi: Sir, we do not
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know whether the sittings of this
Commission will be public or private,
but we would like to know whether
the report will be made available to
Parliament. -

My, Speaker: He wants to ascertain
the opinion of the Commission before
deciding whether it ought to be placed
here or not.

European Common Market Scheme

Shrimati Ila Palchoudhury:

*1308. < Shri Tangamani:
{_Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
817 dated the 5th December, 1957 and
state:

(a) whether the European Common
Market Scheme has since been put
into operation; and

(b) if so, its effect on India’s trade?

The Minister of Commerce (8hri
Kanunngo): (a) The Treaty governing
the Scheme has come into operation
but no measures affecting the trade
of third countries are known to have
been taken so far.

(b) This does not as yet arise.

Shrimati Ila Palchoudhuri: May I
know what would be the contents of
the new formula that is supposed to
have been evolved by our Secretary
who participated at the conference as
regards the safeguards for India if this
Common Market Scheme comes into
being?

Shri Kanungo: As I have answered
in the question, the measures have not
come into operation. As far as the
third parties are concerned, because
almost all countries are members of
the GATT, the discussion will take
place for releasing the GATT appli-
cation. They have not started yet.

Shri Tangamani: May I know whe-
ther the effects of this Common Market
Scheme on countries like India and
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other commonwealth countries will be
discusséd in the Commonwealth Trade
and Fconomic Conference which is
being held from the 15th onwards?

Shri Kanungo: Yes; this will be
informally discussed in the common-
wealth conference.

Shri Tangamani: In reply to a
starred question on the 5th Decem-
ber, it was stated that six countries
are now signatories to this scheme.
May I know if the number remains at
six or whether any more countries
have been added to this?

Shri Kanungo: No; these six coun-
tries are the signatories to the trade.

Shri N. R. Munisamy: May I know
whether the Government of India
have received any proposal from any
of the Asian countries to include them
in the Common Market Scheme some-
what on the model of the European
Common Market Scheme?

Shri Kanungo: There is another
question on the subject.

Shri Ramanathan Chettiar: May 1
know whether, by India joining this
scheme, our membership of the GATT
will be affected?

Shri XKanungo: No one has invited
us to join, and we do not want to
join also.

Shri Tangamani: May 1 know whe-
ther the scheme or the formula evolv-
ed by our Special Secretary to the
Ministry of Commerce and Industry,
Shri Jha, will be placed on the Table
of the House?

Shri Kanungo: There is no formula
evolved as yet.

Building Material

*1809. Shri V. P. Nayar: Will the
Minister of Commerce and Industey
be pleased to state:

(a) whether the consumption of
cement for constructional purposes of
the Government of India has increased
in 1857-58 as compared to the previous
year,
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{b) i so, by how much; and

‘{c) what is the value of cement
purchases for the Government of India
in 1987-58 as compared to the pre-
vious year?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
(a) Excluding the quantity supplied
to State-owned Corporations, Com-
panies and river valley projects for
which the figures are not readily
available, the consumption of cement
for constructionl purposes of the Gov-
ernment of India has decreased in
1957-58 as compared to the previous
year.

(b) Does not arise.

(¢) The quantity and value of
cement lifted by the Ministries of
Works, Housing and Supply, Railways
and Defence which are mainly respon-
sible for comstructional works of the
Government of India were approxi-
mately as follows:—

Quantity Value

7, 2,000 tons Rs. 8os lakhs
6,33,000 tons Rs. 814 lakhs

195€<57
1957-58

Shri V. P. Nayar: 1 find that in the
year 1857-58, the offtake of cement was
less by about 100,000 tons for Govern-
ment purposes, especially for three
Ministries. May I know ‘he reason
for that?

Shri Satish Chandra: I could not
follow.

Shri V, P. Nayar: From the state-
ment I find that in 1957-58, for Gov-
ernment purposes, only 6.93 lakh tons
were taken as against 7-92 lakh tons
in the previous year. There is a
reduction of about 100,000 tons in
1957-58. What is that due to?

Shri Satish Chandra: It is due to
less constructional activity, or less
construction of buildings etc., by the
Government.

Shrl V. P. Nayar: While I find that
in thig year 100,000 tons were taken
which is less than that in the pre-
vious year, the total price paid has
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increased by about Rs. 9 lakhs. May [
know what that is due to?

Shri Satish Chandra: The excise
duty on cement was raised by Rs. 15
per ton and the price of cement also
went up by Rs 15 per ton which is
reflected here.

Shri V. P, Nayar: I find that from
published balance-sheets the Associat-
ed Cement Compary which controls
over 50 per cent of production and
which holds Rs. 12 crores out of a
total paid-up capital of Rs. 10:12
crores in 1948-49 has raised its profit
to Rs. 287 crores in 1956-57. What
then was the necessity to pay more
price for the cement?

Shri Satish Chandra: The matter has
been investigated very recently by
the Tarif Commission, and I would
invite the attention of the hon. Mem-
ber to the report of the Commission.

State Trading Corporation of India
(Private) Limited

*1310. Shri Tyagi: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quota of Manganese and
Iron Ore sanctioned to State Trading
Corporation of India (Private) Ltd. for
export during the years 1958-57, 1957-
58 and 1958-59;

(b) the total gross profit earned by
State Trading Corporation on mineral
trade in 1957-58; and

(c¢) what would be their net profit if
the State Trading Corporation were
also liable to pay income and corpora-
tion taxes to Government?

The Minister of Commerce (Shri
Kanungo): (a)

Manganese Ore

1956-57 3,90,059 tons
1957-58 10,21,753 tons
1958-59 7,95,760 tons

(Provisional)

Iron Ore. The quota granted to
State Trading Corporation during
19568-57 was 9,02,388 tons. From
1et July, 1857, the export of iron
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ore is being canalised only
through the State Trading Cor-
poration from that date.

(b) The gross profit earned by the
State Trading Corporation on minerals
in the year 1356-57 has been shown
in the Annual Report of the Corpora-
tion for the year 1956-57, which was
placed on the Table of the House.
The profit and loss accounts for
1987-58 are still under compilation and
will be included in the Annual Re-
port of the Corporation, which will be
placed before the House in due
course.

(c) The State Trading Corporation
pays income Tax and Corporation
tax.

Shri Ranga: May 1 know whether
it is a fact that the State Trading
Corporation now has the monopoly
for the export of iron ore?

Shri Kanungo: Yes.

Shri V. C. Shukla: What percentage
of the gross profit earned by the STC
in minerals in 1956-57 consists of com-
mission earned by it from those ex-
porters who exported minerals from
the STC quota?

Mr. Speaker: A report was placed
on the Table,

Shri V. C. Shukla: This information
is not given in it.

Mr. Speaker: We may discuss that
matter. Can it be given off-hand?

Shri Kanungo: I have not got the
information about the commission
paid. But my information, ag far as
I remember is, there is no commission
earning.

Shri C. D. Pande: May 1 know whe-
ther the Government have made any
calculation as to what would have
been the profit if a similar volume of
trade in this business were handled by
private companies, and what would
have been the income-tax thereon?

Shri Kanungo: I cannot calculate
about the tax, but the net loss to the
national economy would have been of
the order of nothing less than Rs. 30
erores.
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Shri Adiar Mbwiil: Is it not a
fact that ever since the of
exponhubmzimtothc a
numberofmlnuhaveclooeddmm
this country?

We have received some . reports that
some mines have closed down, but
their quality of ore is low, which is
not generally wanted in foreign coun-
tries. So, this low quality ore could
not be exported.

The second reason is that there has
been a recession especially in the USA
and it has its eftect on other countries.
Therefore, the export hag further gone
down.

Thirdly, I would like to say in a
general way, as you have buen good
enough to just now point out, that
the STC has been formed and it is
going to stay. And as far as 1 know
the House has generally accepted the
principle of the formation of the STC:
and some trading should be done on
behalf of the State. The STC has
done a number of good things. For
example, the price of cement is almost
the same at every place now. Former-
ly, Assam had to pay 3 very high
price for cement before the STC was
formed, and the STC hag been able to
equalise the price in every part of the
country.

In regard to the transport of iron
ore and about the mineowners, I have
had my own experience when I was
in charge of the Railways. We have
had to face enormous difficulties in
regard to mineowners as well as the
shippers. Of course, the STC has been
able to organise the transport in a
much better way which has led to
greater economy too.

Finally, I shall welcome suggestions
from the hon. Members, Sir, as soon
as there is a question on the STC a
large number of Members get up.

Shri Ranga: Because 80 many
things are ha and we would
like an enquiry into them.
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Shri Lal Babadur Shastri: In fact,
Shri V. C. Shukia wryote 10 me. I
said he could go snd discuss it with
the officers of the STC and tne Chair-
man. e have written long letter,
explaining the position. I would any

day welcome a few Members to go
and sit with the Chairman of the STC
and discuss various matters. If they
suspect or if they have got any doubts,
they could certainly be cleared up.

Shrl Ranga: Is it not g fact that
the STC are not expected to function
merely to make profits, and is it not
a fact that they have been purchasing
iroh ore at different prices from differ-
ent suppliers, taking advantage of
their staying power?

Shri Kanungo: The prices are
bound to be different according to
the port of shipment and quality.

Shrimati Renu Chakravartty: While
we fully agree that the STC should
expand and should be successful, is
there any truth in the fact that the
mineowners are finding it difficult to
dispose of their stocks even within the
quota which has been allotted to them
by the STC and as a result of which
mines are closing down?

Shri Kanungo: That applies to
manganese, and as my senior col-
league has explained, the demand for
manganese ore has gone down very
much in the last year,

Shri Ranga: Has this thing been
brought to the notice of the Govern-
ment, namely, the people to whom
they have allotted this quota for
export and for selling to the STC have
been paying much lower prices to the
mine-owners themselves?

Shri Kanungo: I have no information
about it. I would invite the hon.
Member to send us the information
which will be looked into.

Chhaganlal Textile Mills (Private)
Ltd., Chalisgaon
*1312. Shri Jadhav: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:
{a) whether it is a fact that Mis.
Chhagsnlal Textile Mills (Private)
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Limited, Chalisgaon District, East
Khandesh have served a notice of
change for the closure of the Mill;

(b) when the night shift of the Mill
was discontinued;

(c) how many workers are working
at present in the Mill;

(d) whether the Somani Committee
has submitted report on this Mill:
and

(e) if so, the main findings of the
Committee?

The Minister of Commerce (Shri
Kanango): (a) Originally a notice of
change for the closure was served
from 28th July 1958 which has now
been deferred to 29th September,
1958.

(b) The night shift of mill was
discontinued from 9-8-1857.

(c) 1108 workers.
(d) Yes, Sir.

(e) The report and the findings of
the Committee are confidential docu-
ments and in the public interest it
would not be advisable to disclose
them. However, recommendations
are under examination and, if neces-
sary, action will be taken under the
provisions of the Industries (Develop-
ment & Regulation) Act, 1951,

Shri Jadhav: May I know the reason
for the closure of the night shift?

Shri Kanungo: Lack of working
capital and accumulation of stock.

Shri Naushir Bharucha: May I
know from the hon. Minister whether
it is a fact that it is the intention of
the mill-owners to beat down the
workers with regard to the scale of
wages and that is the real reason for
the discontinuance of the night shift?
This mill is in my constituency and 1
know the facts.

Shri Kanungo: This point has not
been brought to the notice ot the
Government.
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New Model Charkhu

*1815. Shri Assar: Will the Minister
of Cemmerce and Industry be pleased
to refer to the reply given to Un-
starred Question No. 955 on the 16tu
September, 1955 and state:

(a) whether the experimental stage
of the new model charkha evolved by
Shri V. V. Gupta of the Mantunga
Technological Laboratory, Bombay is
now over;

(b) if so, the steps taken to popu-
larise the same; and

(c) if the reply to part (a) is in the
negative, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) to (c). Shri Gupte
has completed the new model charkha,
Field trials have to be conducted
before steps are taken ‘o popularise
it.

Shri Assar: May I know whether
any amount was granted to Shri
Gupte for this work?

Shri Kanungo: Yes, Sir; Rs. 36,000
have been sanctioned for the project
and the project has been completed
inasmuch as a prototype has been
built.

Shri Goray: May I know when these
trials will be conducted?

Shri Kanungo: We are thinking of
asking the State Governments to
undertake experimental work on this
experimental machine.

Export of Iron Ore to Japan

f Shri Panigrahi:
| 8hri V. C. Shukla:

Will the Minister of Commerce and
Industry be pleased to lay a statement
showing:

*1318.

(a) the quantity distributed among
each iron ore producing State in India
for the export of 1-4 million tons of
iron ore to Japan during 1958-59;' and
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(b) the percentage of iron contant
of ore undertaiten to he' exported from
each ares?

The Minister of Commerce (Shri
Kanunge): (a) and (b). Purchases
are made by State Trading Coxpora-
tion against total commitments on an
all-India basis depending upon
quality, quantity and transport avail-
able. The percentage of iron content
undertaken to be exported from the
country varies from 65 to 60.

Shri Panigrahi: So far as export
quota to Japan in the year 1958-38
is concerned, may I know how this
quota has been distributed among
the mining areas in Rourkela etc.?

Shri Kanungo: I would submit that
the total production of iron ore is
of the order of 5 million tons, out of
which the total export which s
handled by STC is of the order of 3
million tons and odd. The question
refers to Japanese contract, which
is only 1'4 million tons. As I have
specified in the answer, the shipment
is port-wise and so I cannot give the
break-up for particular mines. The
break-up for ports which we antici-
pate to complete this year would be
Calcutta 10 million tons. I am sorry,
Calcutta 10 lakh tons, Paradip 50 lakh
tons, Vizag 1 lakh tons, Kakinada 1
lakh tons, Masulipatnam 1 lakh tons,
Cuddalore 1 lakh tons, Madras 3-2¢
lakh tons and so on. (Interruptions).

Mr, Speaker: He has given up the
millions and taken to lakhs. Hon.
Members will follow the answer with-
out talking to one another. When I
am not able to follow, why not the
hon. Members? They will be more
alert.

Shri V. C. Shukla: Is it a fact that
the STC and Government of India
have received a protest from the
Government of Bihar against the
purchase policy of STC regarding iron
ore?

Shri Kanungo: No, Sir.

Shri V. C. Shukla: The House is
not properly informed of the Cor-
poratiort’s activities.
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Shri Ranga: Would Government be
prepared to publish a list of the
producers and non-producers to
whom these quotas have been given?

Shri Kanungo: These are not quotas.
The figures I have given are the anti-
cipated exports from ports.

Shri Achar: Any quota for Mysore?

Shri Kanungo: In regard to Mysore,
iron ore is exported from Mangalore

and Karwar. Some guantity goes to
Madras. I cannot give the figures
mine-wise.

Mr. Speaker: Every day whenever
the STC comes, that becomes the sub-
ject-matter of this House. I will allow
opportunities for the report to  be
discussed. I have fixed up a No-Day-
Yet-Named Motion for that. Hon.
Members complain that we are not
proceeding socialistically and at the
same time, they make every kind of
allegation against the STC. If we go
to the North, North-East and North-
West, the entire trade is in the hands
of the Government. Here one item
has been taken up by the STC and
every day questions are asked whe-
ther it has made profit or incurred
loss and so on. If the House wants to
change the entire fabric of it, it may
do so.

Shrimati Renu Chakravartty: We
want it to function efficiently and
that is why we want clarification.

Mr. Speaker: This House is not
a directorate sitting here going into
all the details every day. Almost
every day I am allowing a number of
questions. Hereafter I am not going
to allow. 1 would like to tell ¢the
House about my mind in regard to
this matter. We have taken a decis-
ion that industries may be started in
the public sector and state trading
also is allowed. 1 cannot allow all
the details to be discussed here.

Sthri Ranga: It is not a matter of
detail; it is a mater of discrimination,
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Mr. Speaker: Hon. Minister has
also said that he is willing to discuss
the mater with hon. Members, but
nobody goes to him. They want to
use this platform forgetting all the
details. If hon. Members think that
it is a very serious matter, let them
first of all write to the Minister., If
they do not get any information and
if I find it sufficiently important, I
will allow that question. After all, he
is our Minister.

Shri Bimal Ghose: Then we may
write to the Minister and ask  him
how much of iron ore is exported, etc.
We may write to him for everything
and not ask questions here?

Mr. Speaker: Yes; why should they
ask questions here? I am really sur-
prised. I will disallow questions when
the answer can be ascertained from
any book or reports published. I am
bound to allow a question only when
the answer is not available elsewhere.
So far as the STC is concerned, they
will first of all exhaust this remedy
of approaching the Government and
asking whatever they want, not only
this, but every other thing they want.
In case they do not get an answer, 1
will allow that question.

Shrimati Renu Chakravartty: May
1 submit that if you give such a
ruling, then it will be very dangerous.
It is true that we always get back the
reply that the information can be
found in such and such a book and we
do not pursue that further. But if it is
a gquestion which falls within the
rules, are we going to make one set
of rules for the public sector and
another set for the private sector?

Mr. Speaker: This does not come
within the rules. It is a matter of
interpretation.

Shri V. P. Nayar: Then the Rules
of Procedure will have to be changed.

Mr, Speaker: I will do so.
Shri V. P. Nayar: That you cannot.

Mr. Speaker: Every detail does not
come under the rules. We establish
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the State Trading Corporatiori or any
other corporation and we give them
some amount of autonomy. It does not
mean that I am entrusting everything
fo them. So far as details are con-
<cermed, if hon. Members do not get
the details from the Government and
if it is an important matter, I am
going to allow such gquestions. That
is all that I am saying. 1 do not think
we must spend away our time like
this.

All this can be

Shri Nath Pal:
avoided if the hon. Minister comes
better prepared.

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Shri Ghose is labouring under some
misapprehension. We have been
replying and giving many details.

Shri Bimal Ghose: I was only mak-
ing a submission to the Speaker for
not allowing us to ask questions and

supplementaries. 1 have nothing

.against the hon. Minister,
Mr. Speaker: It is rather strange.
‘Shri Ghose says that the Minister
allowing.

is willing and I am not
Anyhow, we understand the situation
now. Whenever there is any im-
portant matter, even if the Minister
is not willing, if the House and the
public should know it, I allow those

-questions.

Shri V. C. Shukia: The hon. Minis-
ter just now said that they have not
received any complaint from  the
Bihar Government. I have in my
possesgion a copy of the complaint,
which I have received. 1 will lay it
on the Table.

Shri Lal Bahadur Shastri: The
«<opy must have gone to the STC,
which is an autonomous body. It has
not reached the Minister or the Min-
istry. These differences could easily
‘be understood.

Mr. Speaker: The Minister is not
expected to know the ABC of the STC.
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Intersational Labour Cooference

*1317. Shrl Warler: Will the Minis~
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that the
Indian Workers’ delegation to the
recent International Labour Con-
ference reached Geneva after the
Worker-Members of the Conference
had already been elected;

(b) whether it is also a fact that
the Membership of the delegation was
not communicated to the IL.O.
authorities in time; and

(c) the action taken in the matter?

The Deputy Minister of Labour
(Skri Abid Ali): (a) The Conference
commenced on the 4th June. Workers’
delegation reached Geneva on the 3rd.
But as the workers' group of the Con-
ference held its meeting on the 2nd
Indian workers' delegation could not
participate in this meeting.

{b) No.

(c) The question of sending mem-
bers of the delegation sufficiently in
advance of the meeting has been kept

in view.

Shri Warlor: May I know the basis
for giving representation to the all
India labour organisations? Is the
membership of the organisation taken
into consideration?

Shrl AMd AN: Yes, Sir; very much.
On the basis of the verification, which
is done every year, it was found that
the Indian National Trade Union
Congress had a larger membership
and, therefore, it was entitled to be
represented at the ILO. Not only
that. Their credentials were examined
by the ILO Credentials Commiftee and

they also approved it.
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Shri Narayanankutty Menon: May I
know whether it is the policy of the
Government in selecting these dele-
gations exclusive representation will
be given only to the organisation
which has got a majority of members
and the other organisations, whatever
might be their membership, will be
excluded from representation?

Shri Abid All: The constitution of
the ILO has to be honoured. The
selection is made on that basis.

Shri Bose: May 1 know how many
committees were formed by the Con-
ference of the ILO this year? May 1
also know whether our delegation
served on these committees?

Shri Abid Ali: I think there were
3 or 4 committees, and the workers’
representatives from India also parti-
cipated in these committees.

Shri T. B. Vittal Rao: The hon.
Minister has said that the ILO con-
stitution is being followed. I am
very glad he said that. According to
the ILO constitution all representative
central trade union organisations will
have to send a list of the delegations
and the Government have to select
from among them. That is not being
followed in India.

Bhri Abid Ali: That is not correct.
According to the constitution, we
have to invite the organisations con-
cerned to send an agreed list. If they
fail to send an agreed list, then we
have to invite the organisation which
is representative of the workers by
virtue of having the largest member-
ship, and that is being followed.

Shri 8. M. Banerjee: May I know
whether the membership of the All
India Trade Union Congress sub-
mitted recently to the Government is
14,7249 which is 62,808 more than
that of INTUC, and, if so, whether the
AITUC will be given representation
in ILO and, if not, why not?

Shri Abtd Al: Lists have been
recejved from the AITUC as also from
other central trade union orgenisations.
With regard tg the number mentioned
by the hon, Members, I may submit
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that the list of the unions whnich this
organisation has submitted is very
much inaccurate to the extent that
about 50 per cent. of their affiliated
unions do not contain even the num-
ber of their registration.

Shri S. M. Banerjee: The AITUC
submitted a list previousiy to the
Minister. The Minister wanted them
to make some corrections. The cor-
rected list shows the number of
membership as 14,72,406 and the num-
ber of affiliated umons is 1,482 INTUC
has also submitted its list. May 1
know whether they have been checked
up or verified?

Mr. Speaker: The hon. Minister
says there is inaccuracy.

Shri Tangamani: After receiving the
final list from the AITUC stating that
the membership is 14 lakhs and odd
and the number of unions is 1,000 and
odd, have the Government verified the
figures?

Shri Abid Ali: The verification work
will start after we get the required
information. We have returned the
list to the AITUC to let us know the
number of registration of these unions.
In some cases, even the addresses
have not been given. Then, the basis
on which the delegation was fixed for
the ILO Conference was the member-
ship as on 31st March, 1957. Now
the hon. Members are talking about
the list as on 31st March, 1968. The
new list shall be the basis on which
selection will be made for the June
1959 conference.

Shri T. B. Vittal Rao: The hon.
Minister says that an agreed list has
to be sent. Before the finalisation of
the list of delegates to the ILO Con-
ference in last June, may I know whe-
ther an agreed list was called for
from both the central trade union
organisations which have been re-
cognized by the Government of India?

Shri Abid Ali: For about six years
we attempted and we could not suc-
ceed. The hon, Member knows it.

Mr. Speaker: Last year also he did
not succeed.
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Shri T. B. Vittal Bao: Let him say
that. We want the Minister 0 say
that.

Shri Palaniyandy: May I know whe-
ther it is a fact that in Kerala this
year alone the membership of the
AITUC has increased, even though
the industrial labour is less?

Shri Abid AM: ° The number of
members of AITUC has gone up in
Kerala by more than 40 per cent. But
they have not mentioned the registr
ation number of a good few trade
unions which are claimed to have
been affiliated to the AITUC,

Mr. Speaker: We are not deciding
the accuracy or otherwise here.

Shri Jaipal Singh: In the news-
paper industry there is the  Audit
Bureau of Circulations, which is the
authoritative machinery for circulat~
ion of newspapers. May I know whe-
ther Government have any similar
audit machinery in the matter of veri-
fication of the claims made by both
the trade unions?

Shri Abid Ali: We have some
machinery to verify the membership
of the unions.

Shri Nath Pai: In view of the fact
that the hon. Minister has very ser-~
iously challenged the membership of
the AITUC and the AITUC has
returned the compliment, will Gov-
ernment seriously consider the ques-
tion of recognising HMS as a re-
presentative organisation?

Shri Abid Ali: Its membership is
going down every year.

Shri Tridib Kumar Chaudhuri: Since
the rules have been formulated for
the verification of membership of the
unions in the Indian Labour Con-
ference at Naini Tal, may I know
whether the central trade union or-
ganisations, particularly AITUC, have
complied with those rules?

Shri Abld AN: These were agreed
to at Naini Tal, and they will be
followed. With regard to the latter
part of the question, an occssion has
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not yet come for me to say whether
they have complied with it or aot.

Atomic Power Stations

Shri Jadhav:
Shri P. L. Barupal:
| Shri Daljit Singh:

Will the prime Minister be pieused
to state:

(a) whether it is a fact that the
Atomic Energy Commission have for-
mulated any proposal for setting up of
atomic power stations in India dur-
ing the Third Five Year Plan Period;
and

(b) if so, the nature thereof?

The Parliamentary Secretary to the
Minister of External Affairs  (Shri
Sadath Ali Khan): (a) Yes.

Shri P, R. Ramakrishoan:
*1321.

(b) The Atomic Energy Com-
mission have recommended that one
million kilowatts of nuclear power be
installed by the end of the Third
Five Year Plan period and that this
could be done by setting up two
Atomic Power Stations, each Station
consisting of two units of a quarter
milion killowatts each. They have
also proposed that the construction of
one of the units should be commenced
next year.

Shri P. R. Ramakrishnan: May I
know whether the power reactors
will be engineered and built in the
country and also whether the atomic
fuel will be made available in the
country for the atomic reactors?

Shri Sadath Ali Khan: I want notice.

Shri Jadhav: May I know  where
the stations are to be located? Has
any decision been taken?

Shri Sadath Ali Khan: No decision
has yet been taken.

Shri Dinesh Singh: May I know if
the power €o generated iz likely to be
cheaper than hydro-electricity?

Shri Sadath AUl Khan: The Com-
mission expects that electricity from
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these power stations will cost more
or less the same as electricity from
thermal power stations in places re-
mote from the coalfields.

Shri Jadhav: May I know whether
it is a fact that the request of the
Rajasthan Government to have atomic
power plant near Udsipur has been
turned down?

Shri Sadath Ali Khan:
aware of it.

Shri Nath Pai: Is it not a fact that
Dr. Bhabha has stated in Geneva in
the last week, as reported by news-
papers, that eventually this source 1«
likely to prove cheaper than the
hydro-electric sources?

Shri Sadath Ali Khan: That is quite
ture.

I am not

Mr. Speaker: He said so in th2
Central Hall also.

Shri D. C. Sharma: May I know if
any decision has been taken in re-
gard to setting up of atomic power
stations in Rajasthan?

Shri Sadath Ali Khan:
follow the hon. Member.

I did not

Mr. Speaker: Hon. Member will
please speak a little louder.

Shri D. C. Sharma: Has a decision
been taken with regard to the setting
up of atomic power stations in
Rajasthan?

Shri Sadath Ali Khan: No, Sir. No
decision has been taken.

Unauthorised Constructions

*1322. Shri Harish Chandra Mathar:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) on how many Government pre-
mises in Delhi there are unauthorised
constructions; and

(b) what steps, if any, are being
taken to remove these unauthorised
structures on Govermment premises?

17 SEPTEMBER 1958 Oral Answers

6860

The Deputy Minister of Works,
Housing and Supply (Shri Anl] K.
Chanda): (a) No systematic survey
of unauthorised constructions on
Government premises has so far been
made. From the information avail-
able it apears that the number would
be very roughly about 20,000.

(b} The Public Premises (Eviction
of Unauthorised Occupants) Bill, 1958,
when enacted will provide speedy
machinery for dealing with cases in
which it is felt necessary to remove
these unawthorised construgtions.

Shri Harish Chandra Mathur: In
view of the fact that there are a vast
number of unauthorised constructions,
what are the reasons that no regular
check up is found necessary?

Shri Ani) K. Chanda: The hon.
Member is aware that we had no
legislative powers for the last two
years after the judgment of the East
Punjab High Court with regard to
eviction of unauthorised occupants
from Government lands and therefore
no adequate statistics were kept.
Moreover, as the hon. Home Minister
indicated the other day in answer to
a Qquesion, these structures do often
go up as well as come down at a very
short notice and it is very difficult to
keep up-to-date statistics of these.

Shri Harish Chandra Mathur Is it
the view of the hon. Minister that in
the absence of any judicial powers,
they propose to take no action to go to
the regular courts?

Shri Anil K. Chanda: As the opera-
tion in the regular courts would have
taken a very long time, we came up
before this House for special powers.

Shri Harish Chandra Mathur: Why
is it. ...

Mr. Speaker: The hon. M:cmber is
going into past history. The hon.
Minister says that they have now got
the powers. They will pursue this
matter and wil] do so hereafter very

soon.

1 am not able to understand whe-
ther this House ghould be used in the
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Question Hour by _hon, Members for

fault with the Government
and for not having done a thing up till
now,

Hon. Member does not want ta elicit
any fact. Next question. Shri Sarju
Pandey.

Some Hon. Members: He is in jail.
Mr. Bpeaker: Shri Tangamani.
Indians in Burma

+

*1328. Shri Tangamani: )
Shri Sarju Pandey:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that wives
and children of those Indian migrants
1o Burma, who have either applied to
acquire citizenship of Burma or have
obtaineg citizenship certificates of that
place, are not regarded as Indian
citizens;

(b) whether it is also & fact that
the Government of Burma have re-
cently imposed restrictions upon ‘hose
Indian immigrants who have accept-
ed Burmese citizenship, that they
cannot remit money to their depen-
dents residing in India; and

(c) if so, the nature of restricuons?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) No. The wives of Indianiz, who
have acquired Burmese citizenship,
are regarded as Indian nationals until
they themselves acquire Burmese
citizenship. The minor children are,
however, treated as Burmesc citizens,
but they can opt for Indian citizen-
ship within a period of one year after
attaining majority.

(b) and (¢). While Indians who
have not opted for Burmese citizen-
ship are permitted to remit Rs. 20
p.m. to their wives and children resid-
ing in India, each case for permission
to remit money by Indians, who have
acquired Burmese citizenship to their
dependents in India is decided on
merits by the Government of Burma.
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Shri Teapgamani: May 1 know whe-
ther it is not a fact that fhis zedwc-
tion of Rs. 20 was ento:ced only
three months ago? Wh:t was the
amount that was allowed prior o that?

Shrimatd Lakshmi Menon: This re-
duction to Rs. 20 came with effect
from the 1st June, 1858. Prior to
that till the 31st August, 1955, Indian
nationals were allowed to remit Rs. 30
and then it wag reduced to Rs. 30
with effect from the 1st September,
1955,

Shri Tangamani: In view of the tact
that no family will be able to main-
tain itself with Rs. 20 a month, would
the Government make representations
to increase this?

Shrimati Lakshmi Menon: These
restrictions were due to the low
foreign exchange position of Burma
and it affects not only Indians but all
foreigners living in Burma.

Shri Ramanathan Chettiar: Have
representations been received by the
Government from those affected by
the restrictiong and if so, what steps
Government are taking to relieve the
distress of those families who are
affected by that?

Shrimati Lakshmi Menon: Kepre-
sentations have been received from
time to time and in hard cases our
Ambassador in Burma. renders neces-
sary assistance by approaching the
exchange contro]l authorities in that
country.

Shri Thanu Pillai: May I know whe-
ther Government will give any aid
to those dependents who are here and
1o whom money cannot be sent by the
persons in Burma.

Shrimati Lakshmi Menon: It is not
possible for the Government of India
to give aid to the dependents.

Shri Ranga: In view of the fact that
the Government of India have been
lending money to the Government of
Burma, have they considered the ad-
visability of requesting the Burmese
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Government: to stick to their earlier
order of keeping it at Rs. 30 or Rs. 50
and meet their difficulties by them-
selves by paying to the dependents
out of the loan advanced to Burma?

Shrimati Lakshmi Menon: That
question has been answered. These
restrictions were imposed because of
4he foreign exchange difficulties of the
Burmese Government. We cannot ask
the Burmese Government to change
what they have decided. '

Mr. Speaker: They have taken the
loan and are not willing to pay.

Sart Tyagi: How much can Burmese
residing ir India remit to their coun-
try from here?

Shrimati Lakshmi Menon: I want
notice for that.

Sixteenth Indian Labour Conference

“1324. Shri Tangamani Will the
Minister of Labour and Employment
be pleased to refer 10 summary of
proceedings of the XVI Indian Labour
Conference laid on the Tabie on the
11th August, 1958 and lay a statement
showing;

(a) the steps taken for tne imple-
mentation of the decisions regarding
Employees’ State Insurance Scheme;

(b) the number of insurcd persons
whose families have oeen extended
faculities sa far; and

(¢c) the time by which the ennanced
statutory rate will be applied to em-
ployers?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
A statement giving the required
information is laid on the Table of
the House. [See Appendix V, annex-
ure No. 106.]

(b) 50,000.
(¢) No decision has yet beeun taken.

Shri Tangamani: In the statement I
find that the nine recommendations of
the Indian Labour Confecrence which
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met in Naini Tal are menticned. May
1 know when the recommendations
about paying the confinement fees of
Rs. 30 and the maternity benefit and
revising the waiting period will be
considered

Shri L. N. Mishra: Very soon.
Shri Tangamani rose—

Mr. Speaker: He ssid, it will be
considered.

Shri Tangamani: One of the import-
ant recommendations is that the em-
ployers' contribution must be raised to
the original statutory leve] of 495
per cent. May I know when that will
be considered?

Shri L. N. Mishra: It was consider-
ed in the last meeting of the Corpora-
tion and it was decided not to put it
inty effect for the time being because
the existing revenue is thought to be
sufficient for the purpose.

Shri Tangamani: Hag it come to the
knowledge of the Government that
under the present scheme with reduc-
ed contribution of employers, the ein-
ployers contribute less than what the
cmployees are contributing?

Shri L. N. Mishra: It is a fact that
at the present moment the employees.
have to pay more, but all the benefits
g0 to the employees.

Shri Tangamani: May 1 know...

Mr. Speaker: I have allowed four
questions. Nex Quest:on.

Tea Trade with Yraq

#1325, Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the presentl position of
export of Indian Toe to Iraq- and

(b) the measurzs adopted to pro-
mote the export of common and
medium grown varieties of Indian tea
there? .
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The Deputy Minister of Commerce
and Industry (Skrl Satish Chamdra):
(a) Exports of Indian teas -to Iraq
have been negligible.

(b) The Tea Buard is conscious of
the need for promotional work in the
West Asian countries, but the initia-
tive In studying the market has to
be taken mainly by the tea-exporters.

Shri P. C. Boroosh: Is Government
aware of the fact that Iraq used to
have her entire supply of 30 million
1bs. of tea, both low and medium,
grown annually from Ceylon and
since the fall ovr the Nuri regime the
tea imports is Iraq have almost come
to a stanstil?

Shri Satish Chandra: Exports from
Ceylon are still continuing to Iraq.
There has been sume decline. There
is also some possibility of exporting
Indian tea. It all depends on a num-
ber of factors.

Shri P. C. Borooal; In view of the
fact that Iraq ig under the influence of
the United Arab Republic and there-
by enters into the Arab payment
Union, Ceylon igs about to lose her
tea trade with Iraq completely. May
1 know whether any steps have been
taken to push our common teas in
Irag market?

Shri Satish Chandra: The flow of
trade does not always depend on the
political changes in a particular coun-
try. I do not think I am competent
enough to discuss that subject in con-
nection with this question.

Shri Morarka: I, it a fact that due
to recent recessitn in the export of
tea, the Government is contemplating
handing over tea exports to the State
Trading Corporation?

Shri Satish Chandra: There is no
such proposal,

Shri Ramansthan Chettiar: In view
of the fact that ali the Middle Eastern
countries including Iraq prefer com.
mon teas, what steps will the Gov-
ernment take to increase the export
of common teas to Iraq?
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Shri Satish Chandra: It is not a
question of our not wanting to export
to Iraq in any substantial gquantity.
What we know is, Irag wanty mod
quality tea and not common tea.
has acquired a taste for & pnrﬁcular
variety and colour of tea. It was
buying from Indonesia before the
Second World War. Then it began to
purchase in Ceylon when sufficient
supplies from Indunesia were not
possible. If Indian exporters show
some enterprise, they can certeinly
find a market in that country.

Shri Prabhat Kar: Whatever small
quantity we were exvorting to Iraq, is
it a fact that because of the inferior
quality, that export has now been re-
duced?

Shri Satish Chandra: Export has
not been reduced. The quantity is
negligible. In fact, it has slightly in-
creased during the last few months.

Forged Passports

+
Shri Goray:
*13286. Shri Jadhav:
LShri Nath Pai:

Will the Prime Minister be pleased
to state:

(a) whether a gang suspected of
forging pasports from Delhi; was
arrested on the 1ith June, 1857; and

(b) whether the investigations in
this case have been completed?

The Parliamentury Secretary to the
Minister of External Affairs (Shrt
Sadath Ali Khan): (a) Yes.

(b) The case is still under investiga-
tion.

Shri Goray: May I knew why it has
taken so long to investigate the case?

Shri Sadath Ali Khan: Investiga-
tions are still in progress. The C.LD.
authorities concerned have ascertained
that varioug seals, rubber stamps and
other things are involved in this.
They are taking some time to unravel
this matter.
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8hrl Goray: Is it a fact that in the
meanwhile some people have been
arrested in the UK, and thousands of
passports were found with them?

Mr. Speaker: United Kingdom?

Shri Sadath Ali Khan: Yes, Sir.
That is a newspaper report. I have
no information about people being
arrested in the UK. But, we have
arrested some people here.

Shri Nath Pai: Have the investiga-
tions indicated if there is any connec-
tion with the large-scale forging of
passports in Punjab for helping people
to cross the border in Pakistan or
whether they were being manufactur-
ed only for travel to the UK.?

Shri Sadath Ali Khan: All these
matters, the police is looking into.
Certain things have come to light. 1
should like to tell the House that one
Darshan Singh was first of all arrest-
ed and then it was discovered that
there is another gentleman by name
Balkishen Sehgal of Delhi, supposed
to be the leader of a gang and along
with these 12 other associates were
taken into custody and the police is
carrying on investigation and trying
to find out how they are connected.

Shri Goray: Is it a fact that these
people who were apprehendeq in
Delhi are now out?

Shri Sadath All Khan: Twelve of
them have been released on bail.

Shri Nath Pai: Some time back,
six passport officers in Bombay were
arrested for being associated with this
racket. Has any connection been
found between this and that?

Shri Sadath Alf Khan: I am unable
to say. The matter, as 1 said. is
under investigation.

Shri Jadhav: Has this fact come to
the notice of the Government that
newspapers in England have promin-
enjly published news itemg criticis-
ing the behaviour of Indian immi-
grants In Britain?

180(A) L8D—2
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Shri S8adath Al Khwn: Yes. We
have seen those news items.

Shri Jadhav: May I know the num-
ber of immigrants?

Shri Sadath Ajl Khan: I want notice.

Shri Ansar Harvani: May I know
whether any official of the External
Affairs Ministry or any employees of
the External Affairs Ministry are also
involved in thig case?

Shri Sadath Al Khan: Not to my
knowledge.

Indian Commissioner in Nairobi

*1321. Shri Manabendra Shah: Will
the Prime Minister be pleased to state
whether Government have decided to
recall Indian Commissioner in Nairobi®

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes. The Commissioner is coming
home on leave.

Shri Manabendra Shah: Does the
Ministry know of some financial irre-
gularilies done by him and may I
know what action the Government is
taking?

Shrimati Lakshmi Menon: The
Ministry knows all that has happened.
They will take appropriate action at
the appropriate time. Just now the
officer is stil] in Nairobi and he will
be coming home on leave.

Shri Manabendra Shah: Is the Gov-
ernment aware of his having transfer-
red or remitted =2ll his pay to India?

Shrimati Lakshmi Menon: 1 want
separate notice for that.

Shrimati Renu Chakravartty: When
an Indian Commissioner is actually
recalléd, surely there must be some-
thing more than just coming on leave.
What is the exact reason why he has
been recalled?

Shrimatl Lakshmi Menon: I have
said that he is coming home on leave.
1 did not say that he was recalled.
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Indian Ambassadot to Iraq

*1328, Shri S. A. Mehdl: Will the
Prime Minister be pleased to state:

(a) when the Indian Ambassador
designate to Iraq is likely to reach
Bagdad; and

(b) when
decided upon?

The Deputy Minister of External
Aflairs (Shrimati Lakshmi Menon):
(a) The Indian Ambassador to Iraq
reached Baghdad on the 4th Septem-
ber, 1958.

was this appointment

(b) The announcement of the pro-
posed appointment by the Government
of Iraq and the Government of India
was made on the 9th April 1958.

Shri S. A. Mehdl: May I know
where was the Ambassador designate
during the Iraq revolt?

Shrimati Lakshmi Menon: I think
he was somewhere in Sweden or on
his way in London. I do not know
the exact place where he was at the
time of the revolt.

Shri Dinesh Singh: In view of the
revolt in Iraq, may I know why the
Ambassador-designate was not asked
to go to Iraq directly instead of com-
ing to India?

Shrimati Lakshmi Menon: He is °n-
titled to three months leave. He
must have spent a part o>f it 1
London. In fact, there was only &
difference of four months between the
actual announcement of his appoint-
ment and his taking over charge. Ie
has taken just only one month more
than the usual time allotted for such
transfers.

Sardar Igbal Singh: Our Ambassa-
dors’ posts remain unfilled for quite a
long time. In the recent three- world
events, first the revolution in Iraq,
second, in the Suez Cana] and third.
in Hungary, our Ambassadors werg
not present. May I know whether the
Government will take steps to sce
that our Ambassadors appointments
are made quickly angd efficiently?
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Shrimati Lakshwmi Menen: That is
a suggestion for action.

Lay off of Textile Workers, Xanpur

1330 Shri S. M. Banerjee:
" Shri Tangamani:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether more than 8,000 textile
workers of Kanpur have been laid oif
in three textile mills;

(b) whether any steps have been
or are being taken to appoint a sepa-
rate committee to tackle this situation
in Kanpur as decided at the 16th
Labour Conference at Nainital;

(c) whether the mill-owners have
submitted any suggestion for running
these mills efficiently;

(d) if so, what are the suggestions;
and

(e) the reaction of Government
thereto?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): {a)
5378 have been laid off.

(b) The matter is under considera-
tion.

(¢) Yes.
(d) The main suggestions are:

reduction in the margin of secu-
rity against advances Gty
banks, reduction in excise
duties, revision of railway
freight etc.

(e) The suggestions have already
been considereg by the Textile Enquiry
Committee whose report is now under
consideration of Government.

Shri 8. M. Banerjee: The case of
textile workers and the Textile en-
quiry report—this matter was discus-
sed at the Sixteenth Labour Confer-
ence. May 1 know the reason why &
particular committee was not appoint-
ed for Kanpur when it was definitely
mentiongd there and assured?
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Sbhri L. N. Mishra: The case of
Kanpur was also considered by the
Textile Enquiry Committee and that
committee has submitted an exhaus-
tive report. It may not be just possi-
ble to appoint a Committee for
Kanpur.

Shri 8. M. Banerjee: May [ know
whether it has come to the knowledge
of the hon. Minister that two office
bearers of the Soothj mill mazdoor
Sangh have gone on hunger strike
from 7th September 1958, against the
indifferent attitude of the Govern-
ment? May I know what steps have
been taken by the Government tc
solve this problem?

Shri L. N. Mishra: Industrial rela-
tions in textile mills primarily falls
in the State sphere. I am not aware
of the reported hunger strike.

Shri 8. M. Banerjee: My submission
is, all these textile closures are going
on in Kanpur and the Labour Minis-
ter of the State Government has clear-
ly mentioned that it is for the Cen-
tral Government and they cannot
possibly interfere. This was exhaus-
tively discussed at the Sixteenth Con-
ference. I want to know what s
being done. Should these people dir
of hunger? The general strike was
also there. Because of the abnormal
situation in the UP.....

Mr. Speaker; The hon. Member will
put a question. The hon. Minister
says that he ig not aware of the
hunger-strike. So far as this matter
is concerned, the Minister there seems
to have said—that is the information
given by Shri S. M. Banerjee—that
closure of mills is a Central subject
and not a State subject. What about
that?

Shri L. N. Mishra: The question cf
the conditions of textile mills has
been bad and it hag been examined by
the Textile enquiry committee. That
report is under consideration of the
Commerce and Industry Ministry. I
may say for the information of the
hon. Member that there were certain
demands of the textile mills in
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Kanpur and many of them were
conceded also.

Shri Tangamani: In the Nainital
conference, specially representatives
of the mill workers in Kanpur were
inviteq because of the serious situa-
tion there. It was also decided that
a special committee will be set up to
consider the questions of mills in
Kanpur. What I would like
to know is whether a  special
committee has been appointed, or
whether the Government propose to
appoint such a special committee?

Shri L. N. Mishra: The commitiee
was not appointed. We were await-
ing the report of the Textile Enquiry
Committee, and that report has becen
submitted. That report covers most
of the subjects pertaining to the
situation obtaining in Kanpur. After
the report is examined by the Com-
merce Ministry, the Ministry of
Labour also will look into it.

Mr. Speaker: He wants to know
whether one of the recommendations
1s that a special committee will be
appointed to investigate into the
matter of the textile workers m
Kanpur, and if it is so, whether une
has been appointed,

Shri L. N. Mishra: It was a recom-
mendation of the Naini Tal Confer-
ence, but in view of the Textile En-
quiry Committee it was not necessary
to appoint a committee at the present
stage.

Shri Prabhat Kar: In view of the
fact that a huge number of workers,
numbering about 6,000. are being laid
off. may I know how much time the
Government will take to decide over
the report of the Textile Enguiry
Committee and to implement its
recommendations.

Shri L. N. Mishra: Not long.

Shri Jagdish Awasthi: One question,
Sir. 1 belong to Kanpur.

Mr, Speaker: Why did he not rise
earlier?
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Short Notice Question

Violation of Border by Pakistanis

14, Shri Raghunath Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that while
Prime Ministers of India and Pakis-
tan were holding their talk in Delhi.
Pakistani Police opened fire for more
than hal?f an hour at Dimcherra in
Patharia reserve forest, 65 miles away
from Silchar, and Indian Dborder
guards did not reply; and

(b) whether Pakistani civilians also
with the help of armed Pakistani army
entered Kulonai Hill in Patharia and
took away bamboos after cutting them
by force on the 1l1th September, 1958
just after the agreement.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):

(a) Yes, Sir.

(b) Pakistani civilians trespassed
into Indian territory in atharia
Reserve Forest on the I1th September
and made an attempt to cut and take
away bamboos from the eastern slopes
of Kuleraitilla there. One Pakistani
civilian wag arrested in this attempt.

&t vgwiw fuyg : way 3 o awn
FinfmfRryogoidc guraw d
avT Wiy o fed M 93 fem
e ofiTagud?
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Shrimati Lakshmi Memen: I have no
information sbout the incidents that
have taken place after the 10th
September,

ot vyrrw fog © war o o ey
§ f& afeers & srew fafreet ggw
o fzr agi & & w7 9?3 # e
W & T IR wlr I wrarsh
# ag guar € fr Sfaaw arew fafreex
T ¥ qrfeena ® g § o wifa-
TR ®1 Ay fear § Fmer & afy
ATAE W AT AT § CHTT KT
fer s agaa Swd 7
Shrimatji Lakshmi Menon: There
was a report in the papers that the

Pakistan Prime Minister made such a
statement.

Shri Raghunath Singh: That was a
statement made in the National
Assembly just after a day of the
agreement.

Shrimati Lakshmi Menon: Yes, Sir.
We have seen that statement.

w5 ey o - aifsana % famler
% wrz fega WX arfeena § wAaw
sEETH gu § A & F o wwan §
"gq & ¥ fred a8 8 oY wfesy | of
w7 ag I oY oy awdr & fe o
" ergens & Iy T Arer omd ?

Shrimati Lakshmi Menon: 1 do not
understand that much Hindi to answer
the question.

Mr. Speaker: ¥ 741y FEew wEAY
q oo qaE T8 )
What is the English translation?

Seth Govind Das: Will the hon.
Minister be pleased to state how many
agreements were made between the
Government of India and Pakistan
after the creation of Pakistan, how
many of them have been hroken by
Pakistan, and whether there is any
hope of the recent agreement being
adhered to by Pakistan in future?
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Shrimati Lakshmi Menon: It does
not arise from the question. In any
mﬁu I will need separate notice for

t.

Mr. Speaker: Only, the hon. Mem-
ber wants to show that many agree-
ments were broken.

Shri A, C. Guha: May I know if on
the Karimganj border certain places
which were under Indian occupation
since partition were recently captured
or occupied by Pakistan such as
Tukergram, and whether these places
have been evacuated by Pakistam
forces or are still under Pakistan:
occupation?

Shrimati Lakshmi Menon: A com-
prehensive statement on this subject
was made by the Prime Minister just
before he left.

Shri A, C. Guha: Nothing has been
said about Tukergram and other
places occupied by Pakistan recently.

Mr, Speaker: The hon. Minister
has no more information ihan what
the Prime Minister has said.

WRITTEN ANSWERS TO
QUESTIONS

Small Industries Service Institute,
Delhi

*1311. Pandit D, N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Small Industries Service Institute.
Delhi has undertakn Manufacturer's
Distribution Aid Surveys;
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(b) the main objects of these sur-
veys; and

(c) the result achieved thereby?

The Deputy Minister of Commorce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) These surveys would help the
small scale manufacturers in deter-
mining major distribution centres for
their products and establishing con-
tacts with important wholesale and
retail deaters. Dealers’ and consu-
mers' reaction to the price, technical
quality and design of the products
will also be obtained and furnished .o
the manufacturers.

(c) As this survey has been started
only recently, it is too early to assess
the result,

Sports Goods Industry

*1313. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of the sports
goods industry in the country;

(b) the main centres of this indus-
iry in the country,

(¢) whether this industry is facing
some difficulty due to non-availability
of raw material; and

(d) if so, the steps taken by Gov-
crnment to help the industry in this
regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The present position of the Sports
Goods Industry is as follows:—

(f) Number of units
(3) Annual turnover

(#51) Quality

About 250

Rs. 15§ crores approx.

Standard specifications for 2 number of items of sports

goods have been laid down.

(iv) Technical assistance

(v) Export promotion

An Industrial Extension Centre has been established at

An Export Promotion Council for sports goods has been

set up recently.
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(b) Jullundur, Meerut, Delki, Cal-
cutta and Bombay.

(c) and (d). Due +to restricted
import policy during the period Octo-
ber, 1987, to March, 1988, this Indus-
try experienced some difficulty in the
import of raw materials such as
feather, cork wood, willow clefts,
beech wood, waterproof glue, nylon
guts and their prices were increased
to a great extent. During the period
April to September, 1958, the Gov-
ernment of India has earmarked a
separate amount to be utilised for the
import of raw materials required for
the sports goods industry. Conse-
quent upon thig liberal policy, the
prices of imported raw materials have
started showing a downward trend
in the market.

Rise in Prices of Foodstuffs

“1314. Shri Nagi Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
of exorbitant rise in the prices ot
imported food, in view of the restrict-
ed imports; and

(b) if so, the steps that Govern-
ment propose to take in this direc-
tion?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Prices have
undoubtedly risen but Government
are keeping a close watch and some
remedial steps are being taken.

Meeting of Purchase Advisory Council

*1318. Shri A, K. Gopalan: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether a meeting of the Pur-
chase Advisory Council was held re-
cently; and

(b) if so, the decisions arrived at?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes Sir. A meeting of the Purchase
Advisory Council was held on 29th
July, 19858,
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(b) A statement showmg the re-
commendations made by ‘he Council
and the decisions taken thereon is
laid on the Table of the House. [See
Appendix V, annexure No. 107.}

Dispiaced Persons in Tripurd

*1319. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether it is a fact that the
able-bodied displaced persons living
in camps of Tripura are not being
given cash dole;

(b) if so, whether it is being done
under the instructions of the Central
Government; and

(c) if so, when were these instruc-
tions sent and the details thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢). It is not a fact
that all the able-bodied displaced per-
sons living in the camps of Tripura
are not given doles. In actordance
with the Government of India orders,
issued in 1951, only fhose able-bodied
men who are provided with remunera-
tive work are not given doles.

Khadi Industry

1320 Shri Subodh Hansda:
" Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have any
machinery to exercise a check on the
proper utilisation of the funds sanc-
tioned to the State Governments and
to private organisations for the
development of Khadi Industry; and

(b) if so, since when it is working?

The Deputy Minister of Commeroe
and Industry (Shri S8atish Chandra):
(a) Yes, Sir.

(b) Ever since the introduction of
the scheme.
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Small Scale Industries

*1329. Shri Keshava: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether his Ministry had asked
the State Gavernments to earmark at
least 15 per cent of the State alloca-
tion for Small Scale Industries in the
Community Development areas during
1857-58; and

(b) how many State Governments
had implemented the above schema
and to what extent?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The State Governments were
requested to ensure that an expend:-
ture of 25 per cent of the total allc-
cation for 1957-58 was incurred in
Community Development Areas.

(b) Information is being collected
and will be laid on the Table of the
House.

Small Scale Industrial Units of Punjab

*1331. Shri Ajit Singh Sarhadi: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a large
number of small scale industrial units
have closed down in the Punjab due
to lack of supply of steel and raw
material on account of inequitable
distribution or deficiency of quota
allotted to the Punjab; and

(b) if so, what steps have been taken
to meet the situation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise,

Radiation Danger in Kerala

*1332. Shri Sanganna: Will the
Prime Minister be pleased to state:

(a) whether the attention of the
Government hag been drawn to the
news ‘“Radistion Danger in Kerala"
published on page 5 col. 3 of the
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Hindustan Times dated the 8th Sep-
tember, 1958;

(b) if so, what is the reaction of
Government to it; and

(c) what steps have been taken by
Government to avert the danger,

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) and (c¢). The press report is
evidently based on the paper on
“Radiation dose measurements in the
monazite areas of Kerala State in
India” presented by two Indian Scien-
tists of the Atomic Energy Establish-
ment Trombay at the Second United
Nations International Conference on
the Peaceful Uses of Atomic Energy
recently held in Geneva. The paper
is based in two surveys conducted by
the Department of Atomic Energy in
1956 and 1957. Further detailed
studies are being made.

I would like in this connection to
invite attention to the reply given to
Unstarred Question No. 144 on May 22,
1957

Racial Riots in UK.

Shri Shree Narayan Das:
{Shri Radha Raman:
*1333. . Shri Raghunath Singh:
| Shri H. N. Mukerjee:
| Shri Tangamani:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a racial
riot has occurred recently in Britain
involving the white and the Coloured
people;

(b) if so, whether any Indian
nationals were affected; and

(c) whether there has been any loss
of life and property belonging to
them?

The Parliamentary Secretary to the
Minister of External Affalrs (Shri
Sadath Ali Khan): (a) Yes. The riots
were mainly directed against people
from the West Indies.



6881 Written Answars

(b) In London one Indian national
was stabbed and his condition is re-
ported to be satisfactory. In another
town fire was sent to an Indian res-
taurant and there was stone throwing
at a house occupied by Indians.

{¢) No loss of life, but some loss of
property as a result of the fire.

Sewing Machine Industry in Punjab

*1334. Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Punjab Sewing Machine Industry is
facing a crisis due to the non-avail-
ability of iron and steel;

(b) how many of such units have
closed down or are on the varge of
closure; ang

(c) the steps which Government
propose to take in the matter?

The Depnty Minister of Commerce
and Industry (Shri Satish Chandra):
(8) to (¢). We have no definite infor-
mation of any such crisis. There may
be some difficulty on account of
general shortage of steel but we are
trying to get full facts from the
Punjab Government. The small units
there, 55 in number, are all looked
after by that Government.

Exports of Tobacco to Belgium

*1335. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that there
is a great demand for better grades
of tobacco in Belgium;

(b) if so, the total quantity of
tobacco exported to Belgium during
1957-58; and

(c) the steps proposed ‘0 be taken
to improve the export of this item?

The Minister of Commerce (Shri
Kanungo): {(a) No, Sir. In Belgium,
only fhe medium and low grades of
tobacco are in demand.

17 SEPTEMBER 1058 Written Answars 688z

(b) During 1857-88, 4,151,528 1lbs.
consisting of medium and low grades
of Flue Cured Virginia and Sun Cured
Natu (Country) Tobacco were ex-
ported to Belgium. :

(¢) The Indian Central Tobeeco
Committee, the Tobacco Export Pro-
motion Council and the Tobacco
officers stationed in Antwerp
(Belgium), London and Hongkong
continue to strive to improve the
sales of Indian tobacco to Belgium.

Export Duties on Oil-seeds

*1336, Pandit D. N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that after
the announcement by Government of
the abolition of export duties on
groundnut, Kardi seed, Nigar seed,
Sesamum and Seramum oil, the prices
of these articles have gone high; and

(b) if so. the reasons for abolition
of export duty?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Yes, The
export of sesamum seed has, however,
been under a ban since April, 1956.
The further rise in prices cannot be
attributed to the abolition of export
duties, which were removed in the
hope that when internal prices are
in parity with external prices, some
exports will take place. But internal
prices because of the pressure of the
home demand have continued to rule
at a high level.

Local Development Works

*1337. Shri Hem Raj: Will the
Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No. 2785 on 25th April, 1958
and state:

(a) whether any of the States have
become eligible for aditional assistance
under the Local Development Works
Programme on the basis of actual
performance;

(b) if so, the names of those States;
and
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{e) the criteria fixed for judging the
actual performance?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (¢). The
matter is under consideration and the
information will be laid on the Table
of the House in due course,

Sub-Soil Water in Delhi

*1338. Sardar Igbal Singh: Will the
Minister of Works, Housing and
Supply be pleased to refer to the reply
given to Unstarred Question No. 1666
on the 13th December, 1857 and state:

(a) whether final recommendations
of the Technical Experts to bring
down sub-soil water level in Delhi
have been received; and

(b) if so, the steps taken to imple-
ment them?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No Sir.

(b) Does not arise. Action, how-
ever, has been taken on the recom-
mendations of the Committee’s interim
report.

Employees’ Contribution to Provident
Fund

Shri 8. M. Banerjee:
*1339. < Shri Tangamani:

Shri Jagadish Awasthi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it 1s a fact that a
huge amount was due on the 3lst
July, 1958 from some of the textile
mills at Kanpur as their contribution
to the Provident Fund Account;

(b) if so, what are these outstand-
ing provident fund dues; and

(¢) the steps taken to recover the
same?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes,

(b) A sum of Rs. 1583,724¢ was
outstanding in respect of Employers’
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and Employees’ shares of Provident
Fund contributions from three Textile-
Mills on the 31st July, 1958.

(c) Necessary action for recovery
of outstanding dues as arrears of land:
revenue against all the three default-
ing Mills has been injtiated under-
section 8 of the Employees’ Provident
Fund Act.

Khadi and Gramudyog Bhavan

*1340. Shri Assar: Will the Minis-
ter of Labour and Employment be-
pleased to state:

(a) whether it is a fact that Khadi
and Gramudyog Bhavan of New Dethi-
is not registered wunder the Shops
Establishment Act; and

(b} if so, the reasons thereof?

The Deputy Minister of Labour:
(Shri Abid AlD): (a) Yes.

(b) The matter is under corres-
pondence with Khadi & Gramudyog.
Bhawan, New Delhi.

Manufacture of Trucks

1341, Shri Harish Chandra Mathur:
Wil the Minister of Commerce and
Industry be pleased to state:

(a) what is the manufacturing pro-
gramme for trucks during the next
6 months;

(b) whether trucks are being sold
at a great premium over ‘heir hsted
price; and

(c) if so0, what steps are being taken.
to regulate matters?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Government have been endeavour-
ing to maintain the production of
trucks and buses during 1958 at the
level reached in 1957. But it is not
possible to forecast precisely tt.xe
probable production in the next six
months. During the licensing period
October 1957—March 1958, licences
were issued for the import of (882"
sets of truck and bus compaonents, pro-
duction in the same perin? was 7484
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Nos. During the current licensing
period April-September, 1858, licences
have been issued for the import of
8030 sets of truck and bus components
The production during the months
April-July 18568 was 3387 Nos.

(b) No such complaints have been
received.

(c) Does not arise,
Employment Exchanges

*1342. Shrimati Na Palchoudhuri:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that a pro-
posal to put Employment Exchanges
in the country under the charge of
gazetted officers only is under the
.consideration of the Government of
India;

(b) if sa, the reasons for this move;
.and

(¢) when a final decision is likely
to be reached?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) and (c¢). Do not arise.
Export of Iron Ore

*1343. Shri Panigrahi: Will the
"Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 126 on the
14th August, 1958 and state:

(a) the nature of assistance asked
for by the Orissa Government for
facilitating the export of Iron ore
from Sukinda Mines to Japan through
the port of Paradip; and

(b) the action taken thereon?

The Minister of Commerce (8hri
Kanunge): (a) The Orissa Govern-
‘ment have asked for assistance in
building a rsilway siding from the
‘Sukinda mines to Jenapur and for
improvements in the inland water
transport facilities from Jenapur to
the port.

(b) The matter is under considera-
tion in consultation with the Ministry
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of Railways, Ministry of Transport and
the Planning Commission. Mean-
while, the State Trading Corporation
are aiding the Government of Orissa
to organise mid-stream loading and
export through the Port of Paradip
about 50,000 tons of iron ore to Japan.

Sale of Electrical Goods

*1344. Shri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the indigenous electri-
cal goods are being tested before they
are put for sale in the open market;
and

(b) if so, whether the issue of safety
certificates has been made compulsory?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir, generally.

(b) No, Sir.

Tea Exports

*1345. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the exports of Indian
tea declined to 447 million 1bs, valued
at Rs. 123.39 crores in 1957 from 523.56
million lbs. valued at Rs. 142.82 crores
in the previous year;

(b) if so, the reasons for the decline;
and

(c) the steps taken to promote its
exports?

The Deputy Minister of Commezoe
and Industry (Shri Satish Chandra):
(a) and (b). In 1956 exports were
unusually high and cannot be regarded
as a correct basis for comparison with
exports in normal years averging
about 450 million 1lbs. Though tea
exports are subject to fluctuctions
both in guantity and value, exports
in 1957 do not show any serious
decline.

(c) Efforts are being continually
made to increase our exports to various
countries by perticipating in jeint
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publicity campaigns for increased con-
sumption of tea. In a few other coun-
tries, we are contemplating to establish
Public Relations Units for direct
propaganda and publicity. In coun-
tries which have State controlled
economies, we are trying to sell tea
through bilateral arrangements.

Sixteenth Indian Labour Conference

J Shri Tangamani:
*1346. ( Shri S§. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to refer to
proceedings of the XVI Indian Labour
Conference laid on the Table on the
11th August, 1958 and lay a statement
showing:

(a) the steps taken to implement
decision on Industrial Relations;

(b) how far verification of member-
ship of unions has taken place based
on the said decision; and

(c) whether any meeting of repre-
sentatives of Central Trade Unions
has been called for this purpose?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Necessary
communication has been addressed to
State Governments with regard to the
action to be taken by them. Needful
is being done by the Central Govern-
ment about the items which concern
us.

(b) List of affiliated unions of the
four Central Trade Union Organisa-
tions respectively, have been received.
Appropriate action is being taken to
verify the membership of these unions.

.{c) No.

Long Staple Cotton

*1347. Shri Shree Narayan Das:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the present annual
requirements of long staple cotton in
India;
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(b) the extent to which the require
ments are met at present by indigenous
production;

(c) whether Government have taken
any decision with regard to imports
of such variety of cotion;

(d) if so, the nature of such deci-
sion; and

(e) the names of the countries from
where this cotton will be imported
giving separate figures in each case?

The Minister of Commerce (Shri
Kanungo): (a) The total requirements
of long staple cotton of the textile
mills in India are round about 7 lakh
Indian bales per year.

(b) These requirements are met
from indigenous production to the
extent of 1 to 14 lakh bales.

(c) to te). Cotton stapling 1—1116”
and above are alone permitted for
import. Imports depend upon the
requirements of the textile millg in
India, the availability of foreign ex-
change and indigenous production,
after taking into consideration the
cotton imports under the U.S.A. Aid
programmes. Keeping this in view
the required quantities of cotton are
allowed for import from soft currency
countries and U.S.A. 1t is, therefore,
difficult to estimate the requirements
of foreign cotton in advance for the
future years.

Narsing Girji Manufacturing Company
Ltd., Sholapar

Shri Ram Krishan:
Sardar Iqgba! Singh:
{_Shri Sonavane:

*1348.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No. 2
on the 11th February, 1958 regarding
the inquiry by the Somani Committee
into the working of the Narsing Girji
Manufacturing Company Ltd., Shola-
pur and state:

(a) whether Government has since
received the report from the Somani
Committee on this mill;
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(b) if so, their findings; and

(c) the steps taken on the Report
and the present position of the Narsing
Girji Manufacturing Company Ltd.,
Sholapur?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) and (c¢). It would not be in the
public interest to disclose the recom-
mendations of the Committee at
present. The mills are being now run
on three shifts under the direct control
of the Bombay -Government, after they
were obtained on lease by that Gov-
ernment from the official liquidator.
The relevant recommendations of the
Committee have been passed on to
the Bombay Government for their
censideration and action wherever
necessary.

Corporation for Coir Products

#1349. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Kerala State Gov-
ernment have recommended the for-
mation of a corporation for coir
exports; and

(b) if so, whether Government have
accepted this recommendation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) Yes, Sir.

(b) No, Sir.

Export of Cloves and Cardamom

2177. Shri  Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total exports of cloves and
cardamom during 1957-58 and 1958-59
s0 far,;

(b) the names of the countries to
which exports have been made and
the quantity in each case; and

(c) how the above exports compare
with those of the year 1856.57?
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The Minkter of Ouwmnmerce and
Industry (Shri Lal Babzdur Shawird):
(a) to (c). A statement is iaid on the
Table of the House. [See Appendix
V, annexure No. 108.} ‘

National Small Industries Corporation
{Private) Ltd.

2178. Shri Pangarkar: Will the
Minister of Comamerce and Imndustry
be pleased to state the types of machi-
nes provided for the development of
small scale industries in Bombay State
by the National Small Industries
Corporation (Private) Ltd. during
1957-58?

The Minister of Commerce and
Industry (Shri Lal Bahadnr Shastri):

General Purpose Machines:

Lathes, Radial and Bench Drilling
Machines, Shaping Machines, Milling
Machines, Grinding Machines, Bench
Grinders, Slotting Machines etc.

Special Purpose Machines

These machines were supplied for
use in the following manufacturing
industries:

(1) Nuls and Bolts; (2) Wire
Cables; (3) Pipes; (4) Leather;
(5) Footwear; (6) Watch
Straps; (7) Wire Net Making;
(8) Pharmaceuticals; (9)
Scientific and Surgical instru-
ments; (10) Car Battery; (11)
Silk Yarn; (12) Collapsible
Tubes; and (13) Ceramics.

Films Production

2179. Shri Pangarkar: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of films certified for
exhibition in India during the year
1958 so far; and

(b) the languages in which these
films were produced during the same
period?

The Minister of Informatiem and
Broadcasting (Dr. Keskar): (a)' Num-
ber of films certified for public exhibi-
tion in India.by thre Central Board of
Film Censors under the Cinematograph
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Act, 1852, from 1st January, 1958 to 31st August, 1958:

35 MM

Above 2000 ft. .

Below 2000 ft.
16 MM

Above 8oo fi.

Below 8oo ft.

Indian Foreign Total
204 209 413
342 389 731

7 214 221
20 743 763
573 1,555 2,128

(b) Government do not regulate the
production of films in lndia. It is,
therefore, not possible to furnish pre-
cise information about the number of
films produced in a particular period.
However, a Janguage-wise statement of
the Indian films certifled for public
exhibition by the Central Board of
Film Censors from 1st January, 1958
to 31st August, 1958 is laid on the
Table of the House. [See Appendix
V, annexure No. 108.]

Documentary on Skin Diseases

2180. Shri Pangarkar: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any documentary has
been produced on skin diseases; and

{b) if so, whether it has been
exhibited so far in any State?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). No, Sir.

Allowances to Stevedore Workers in
Calcatta Port

2181. Shri Anthony Pillal: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount paid as attendance
allowance and disappointment allow-
ance to Stevedore Workers during the
period of the recent strike at the Port
of Calcutta by the Dock Labour Board;

(b) the amount paid in the form
of wages for work done, by the said
Authority at the said Port; and

(c) the number of monthly paid
Stevedore Workers at the Port of Cal-
cutta who suffered a deduction in their
wages for participation in the said
strike and the amount so deducted?

The Deputy Minister of Labour
(Shri Abid Al): (a) Attendance
Allowance—Rs, 48,983.00.

Disappointment Allowance—-Rs. 4.50

(b) Rs. 61,056.37

(c) Nil. It is understood they did
not participate in the strike.

N.EFA.

2182. Shrimati Mafida Ahmed: Will
the Prime Minister be pleased to state
the progress made so far, in changing
the habit of the Tribals in N.EF.A.
areas from Jhum or shifting cultiva-
tion to Wet cultivation?

The Prime Minister and Minlster of
External Affairs (Shri Jawaharlal
Nehru): The practice of shifting
(Jhum) cultivation is closely linked
with the mythology and social customs
of NEF.A. tribals. Due to the nature
of the hilly and wooded terrain large-
scale change over to “wet” cultivas
tion is also not paysically possible. It
is not, therefore, the policy of Govern-
ment to prohibit Jhum cultivation ox
1o try to impose “wet” cuitivation on
unwilling tribals.

People are, however, encouraged to
take to terracing and “wet” cultivation
as far as possible. As a result of such
tactful persuasion about 18,000 scres
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of land have been brought under
“wet” or terraced cultivation.

Even where it has been considered
desirable to allow Jhum cultivation
to continue, attempts have been made
to increase yield by the introduction
of better seeds and implements and
to reduce soil erosion and destruction
of forests by advising people to
Jengthen the cycles of rotation so that
the forests may recover.
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Tea Board

2186. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be-
pleased to state:

(a) the year in which the last elec-
tion to the Tea Board was held; and

(b) the number of Small Tea
Growers represented on it and of other-
interests represented on it?

The Minister of Commerce and.
Industry (Shri Lal Bahadur Shastri):
(a) Members of the Tea Board are
nominated by the Government. The
Board was originally constituted with
effect from the lst April, 1954. Most
of the members completed their tenure-
on the 31st March, 1967. New mem-
bers were appointed in their places on
the Ist April, 1957 who will continue
upto 31st March, 1960.

(b) Of the 13 members represent-
ing growers of tea on the Board at
present, one represents Small Tea
Growers. The Board alse consists of”
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the following other members repre-
senting the various categories men-
“tioned in clauses (b) to (h) of sub-
‘section (3) of section 4 of the Tea
Act:—

(1) one person each representing
the Governments of Assam,
West Bengal, Madras, Punjab
and Kerala and one person

representing the Tripura
Administration;
(2) three persons representing

Parliament (two for the Lok
Sabha and one for the Rajya

Sabha);
1(3) seven persons representing
persons employed on tea

estates and gardens;

<(4) three persons representing
dealers including both expor-
ters and internal traders of

tea:
(5) two persons representing
manufacturers;

(6) two persons representing con-
sumers; and

«(7) four persons
other interests.

representing

Import of Films

2187. Shri B. C. Prodhan: Will the
"Minister of Commerce and Industry
'be pleased to state:

(a) the total number of films im-
_ported into India from foreign coun-
tries during 1957-58; and

(b) what are the names of those
films?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). 169 lakh feet of exposed
films developed and undeveloped were
imported in 1957-58. The number and
names of the films are not recorded
in the trade classification of the coun-
try and are not therefore available.
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Import of Milk Food and Dairy
Products

2188. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity and value of the
foliowing commodities imported into
India in 1947-48, 1952-53, 1955-56, 1956-
57 and 1957-58:—

(i) milk preserves.

(i) milk cream,

(iii) milk food for infants and
invalids,

(iv) skimmed powder,
(v) butter,.
(vi) ghee, and

(vii) cheese;

(b) whether there is any increase in
the import of these articles during the
last three years; and

(c) if so, the reasons therefor?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A statement showing quantity and
value of the milk products—milk pre-
served, milk cream etc. imported into
India during 1947-48, 1952-53, 1955-56
and 1956-57 (April-December 1956)
based on the old trade classification in
force upto December, 1956 and for ihe
periods, January-March, 1957, 1957-58
and April-June 1958 based on revised
trade classification in force from
January, 1957 is laid on the Table of
the House. [See Appendix V, an-
nexure No. 110.]

(b) It will be observed from the
statement that there has been a sharp
rise in the import of skimmed milk—
condensed or preserved during the
years from 1955-56 to 1957-58. Imports
of these items have, however, declined
sharply during the first three months
of 1958-59. The imports of skimmed
milk in blocks and powder ' have
shown a steady upward trend during
the years 1955-56 and 1957-58.

(c) The steady rise in the import
of skimmed milk condensed or pre-
served and powder has been due to
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liberal licensing policy pursued upto
December, 1955. Though the import
policy was steadily restricted yet the
imports increased due to previous
commitments and increasing demand
at home. The import of skimmed
milk powder has been banned to estab-
lished importers since July 1957 but
is being allowed under P.L. 480.

Export of Hides and Skins

2189. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity and value of the
following commodities exported during
the years 1947-48, 1952-53, 1954-55,
1955-56, 1956-57 and 1957-58:—

(i) raw hides of buffaloes,
(ii) tanned hides of buffaloes,
(iii) raw hides of cows,

(iv) tanned hides of cows,

(v) calf skins, and

(vi) raw calf skins;

(b) whether there is a growing
increase in the exports of these articles
during the last three years; and

(c) if so, the reasons therefor?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A statement is laid on the Table
of the House. [See Appendix V, an-
nexure No. 111.]

(b) No, Sir.
(c) Does not arise.

Export of Skins and Meat

2190. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state the quan-
tity and value of the undermentioned
commodities exported during the years
1947-48, 1952-53, 1954-55, 1955-56, 1956-
57 and 1957-58:—

(i) tanned calf skins,
(ii) bones,
(iii) meat,
(iv) beef,
190-A LSD—3.
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(v) tongues,
(vi) beef casings, and

(vii) intestines and other products
of dead animals?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Exports of beef and meat were not
shown separately in the Statistics of
the Foreign Trade of India prior to
January, 1957 but were classified under
‘Beef’ and ‘Mutton’. Exports of
tongues, beef casings, intestines and
other products of dead animals are
not shown separately in the Trade
Statistics but exports of ‘animal cast-
ings’ are available prior to January,
1957 and ‘products of dead animals’
from January, 1957. A statement
showing figures of exports of the
various items is laid on the Table of
the House. [See Appendix V,
annexure No. 112.]

Export of Live Animals

2191. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state the num-
ber and value of live animals, such as
monkeys, bulls, cows, bullocks, horses
and other animals and birds exported
during the years 1947-48, 1952-53,
1953-54, 1954-55, 1955-56, 1956-57 and
1957-58?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

Year (Qty. in Nos.) (Value in ‘000’

of Rs.
1947-48 72,430 3,142
1952-53 55545272 5,132
1953-54 4,96,037 4,992
1954-55 5,72,081 5,691
1955-56 4,72,175 7,115
1956-57 5,99,987 11,087
1957-58 6,32,073 16,826

India’s Export Trade

2192. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state the quan-
tity and value of undermentioned com-
modities exported during 1947-48,
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1852-83, 1853-54, 1954-55, 1085-56, 1956-
87 and 1637-58:—

(i) edible oilcakes,
(ii) oil seeds,
(iii) guar-gum, and

(iv) fodder, bran and pollard and
any other cattle-feed?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Information about export of guar-gum
is not available as figures =ure not
recorded separately in the Statistics of
the Foreign Trade of India.

A statement in regard to the other
items is 1aid on the Table of the House,
{See Appendix V, annexure No. 113.]

Prices of Guar

2193. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 35 on the 1ith February, 1958 and
state:

(a) whether due to inflated rates of
Guar in 1957 its export was banned;

(b) if s0, what was the rate of Guar
prevailing then;

(c) whether the rates have since
gone down,; and

(d) the present rate of Guar?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir. Under pressure of com-
plaints of shortages of guar, the export
of guar-gum was banned in February,
1987,

(b) The price of guar ranged from
Rs. 10-7-10 to Rs. 11-4-0 per maund.
(¢) No, Sir.

) f'rices in August, 1958 ranged
from Rs. 1400 to Rs. 1750 nP, per
maund.
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Export of Guar-Gum

2194, Pandit Thakur Das Bhargava:
Will the Minister of Commerce aad
Industry be plessed to state:

(a) whether Government are nware
of the fact that the Guar-gum factory
owners in India hmve entered into
forward contracts with some American
merchants for the export of Guar-
gum; and

(b) it so0, the guantity in maunds
to be exported and the date and time
limit of such contracts?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) Does not arise.

Hides

2195. Pandit Thakur Das Bhargava:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of hides produced
in India annually from:

(i) slaughtered animals;

(ii) fallen animals;

(b) the type of hides which earn
more price; and

(c) the quantity of each type of
hides exported annually and their
value?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) According to the Report on the
‘Marketing of Hides in India' pub-
lished by the Directorate of Marketing
and Inspection (Ministry of Food and
Agriculture) in 1952 the average
annual production of hides was esti-
mated to be:

(i) From slaughtered animals ..
24.87 lakh pleces.

(ii) From fallen animasals .
164.40 lakh pieces.



6903 Written Answers

¢(b) The hides abtained from slaugh-
tered animals are of superior quality
and fetch more price.

(c) Separate statistics in respect of
hides obtained from slaughtered and
fallen animals are not maintained.

The total value of tanned hides ex-
ported during 1957-58 was Rs. 586
lakhs.

Bharat Sevak Samaj

2196. Shri M. V. Krishna Rao: Will
the Minister of Planning be pleased
to state:

(a) the amount of financial aid given
to Bharat Sevak Sammj in Andhra
Pradesh by the Government of India
during 1957-58; and

{b) the schemes for which the aid
has been given?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The Plan-
ning Commission did not give any
direct financial aid to Bharat Sevak
Samaj in Andhra Pradesh during
1957-58.

(b) Does not arise.

Handloom Industry in Andhra
Pradesh

2197. Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount allotted to Andhra
Pradesh for the development of hand-
loom industry during 1958-59; and

(b) the items on which the expendi-
ture has been incurred?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Rs. 65 lakhs.

(b) The following expenditure has
been incurred by the State Govern-
ment from April to July 1958:—

(1) Rebate on sales of

handloom Rs. 8,85,124.

(2) Organisational ex-
penses .. Rs, 40,167.57.
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Iron Sheets and Cement to Rajasthan

2198, Shri Onkar Lal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the quota of iron sheet
and cement allotted to Rajasthan
during the year 1958-59 so far; and

(b) the quantity of these lifted so
far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) 780 tons of iron sheets and 1,10,289
tons of cement have been allotted to
Rajasthan during the period April-
September, 1958. Allotments for the
remaining period from October 1958
to March 1959 have not yet been
made.

. (b) The information is being col-
lected and will be placed on the Table
of the House.

Central Schemes in Rajasthan

2199. Shri Onkar Lal: Will the
Minister of Planning be pleased to
state:

(a) the total amount spent by the
Centre on the schemes sponsored and
executed by the Central Government
in the State of Rajasthan during the
first two years of Second Five Year
Plan; and

(b) the total amount to be spent
during the current financial year?

The Deputy Minister of Planning
(Shrt 8. N. Mishra): (a) and (b).
Information regarding the amount
provided by the Central Government
for Centrally sponsored Schemes in
Rajasthan in the first two years of
the Second Plan is being collected and
will be made available in due course.
As regards purely Central schemes it
is not generally possible to allocate
expenditure by States and territories.

Employees’ State Insurance Scheme

2200. Shri Onkar Lal: Will the
Minister of Labour and Employment
be pleased to state:

(a) the names of places where the
Employees’ State Insurance Scheme
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hgs been introduced in Rajasthan
State; and : ’

(b) the amount contributed by the
workers and employers separately
region-wise in Rajasthan since the
scheme came into operation?

The Deputy Minister of Labour
(S_h;l Abid Ali): (a) Jaipur, Jodhpur,
Bikaner, Pali-Marwar,
Lakheri, Beawar and Sawai-Madho-
pur.

(b) The Corporation had originally
grouped various States into Regions
for administrative convenience and the
State of Rajasthan was included in
the Delhi Region which at the outset
consisted of Delhi, Punjab, Himachal
Pradesh, Rajasthan, Madhya Bharat,
Ajmer and Bhopal. The accounts were
maintained for the Region as a whole
and not on a State-wise basis. Sepa-
rate accounts for the Rajasthan State
are being maintained from July, 1957.
The amounts of employers’ and em-
ployees’ contributions for the period
Irom July, 1957 to 31st March, 1958
are given below:—

Employers’ contribution

Rs. 1,88,593.
Employees’ contribution

Rs. 2,07,465.

Separate figures for the different
areas in Rajasthan are not available.

Immigration of Indians to Forelgn

Countries
2201. Shri N. M. Deb: Will the
Prime Minister be pleased to state the

yearly quota fixed for the immigra-
tion of Indians to Canada, United
States of America, Australia, Malaya,
New Guinea, Burma, Ceylon, North
Borneo and the United Kingdom?

%he Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru):

Canada .. 300

US.A. .. 100

U.K. No restriction on immigration.

In respect of the other countries no
guotas hive been fixed and immigra-
tion is not permitted.

Bhilwara,
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Becond Five Year Plan

S8hri Ram Krishan:
2262 ' Sarder Sgbal Slugh:

Will the Minister of Pianning be
pleased to lay a statement showing:

(a) the nature and names of new
projects costing fifty lakhs of rupees
or above which have been included in
the Second Five Year Plan since its
formulation; and

(b) the additional funds reguired
for completion of these projects as
compared to their original estimates?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) A statement
is laid on the Table of the House, [See
Appendix V, annexure No. 114].

(b) Information is given in Column
3 of the mbove statement.

Registered Companies

2203. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the companies
which were registered in Delhi during
1857-58;

(b) the authorised capital of each
of these companies;

(¢) the names of companies which
went into liquidation in Delhi during
the same period;

(d) the names of companies against
which complaints were filed for de-
faults of various provisions of  the
Companies Act; and

(e) the action taken in each case?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix V, annexure No, 118].

(c) A Statement is laid on .the Table
of the House. [See Appendix V, An-
nexure No. 1i6}.

(d) and (e). A statement is laid on
the Table of the House. [See Ap-
pendix’ V, snnexure No. 1171
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Cement Faotories
' Shr Ham Kiishan:
2804 < Sardar Iqbal Singh:

Will the Minister of Commerce and
Indubiry be pleased to state:

(a) the names of cement factories
which are being expanded during the
Second Five Year Plan and when
this expansion is likely to be complet-
ed; and

(b) the quantity of cement which
would be produced under this scheme?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is laid on
the Table of the House. {See Ap-
pendix V, annexure No, 118].

Out of a total capacity of 3:51 mil-
lion tons per annum approved for ex-
pansion of the existing factories, a
capacity of 1-99 million tons is so far
covered by Import Licences and is
likely to be achieved before the end
of the 2nd Five Year Plan.

Grievance Procedure

2205. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a comprehensive pro-
cedure for the redressal of workers’
grievances and to build up harmonious
industrial relations in the country
has been evolved; and

(b) if so, the main features thereof?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b). A
model procedure for speedy disposal of
grievances is being formulated in con-
sultation with the representatives of
the organisations concerned.

Laid Nationalisatfon Act in Burma

2208. Shri D. C. Sharma: Will the
®rime Minister be pleased to state:

umber of Indian Nationals
M by the Land Nationalisstion

Act in Burma, who have been puid
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compensation upto the 31st August,
1958; and

(b) the number of cases still pend-
ing?

The Prime Minister and  Minister
of External Affairs (Shri Jawaharial
Nehru): (a) It is understood that 597
Indian nationals have been paid com-

pensation for nationalised lands upto
the 30th June 1958,

(b) No figures are available as the
Government of Burma do not main-
tain separate statistics in  respect of
applications for compensation from
Indian nationals.

Development of Handicrafts

2207. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have a
proposal to extend any financial aid
to the Delhi Administration for the
development of handicrafts during
the Second Five Year Plan; and

(b) if so, the total proposed to be
allotted in this regard?

The Minister of Commerce and
Industry (Shrli Lal Bahadur Shastri):
(a) Yes, Sir.

(b) A provision of Rs. 8 lakhs has
been included in the Second Five Year
Plan for the development of handi-
crafts under the Delhi Administration.
However, in view of the re-appraisal
of the Plan, this allocation may have
to be revised.

Goa-Bombay Steamer Service

Shri N. R, Munisamy:
2208. { Sardar Igbal Singh:
Shri Assar:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Govérnment of Indis are considéring
the queéstion of re-starting stemmer
trafic between Goa and Bombay; and

‘
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(b) if sq, the decision taken by
Government?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Yes; this ques-
tion is under consideration and no
final decisfon has yet been taken.

State Trading Corporation of India
(Private) Ltd.
2209. Shri Mohammed Imam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what is the quantity of manga-
nese ore purchased by the State Trad-
ing Corporation of India (Private)
Ltd.,, so far and at what rate;

(b) how much of this has been
exported; and

(c) what is the profit derived by
the State Trading Corporation there-
for?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) to (c). The total quantity pur-
chased by the Corporation so far is
10,21,186 tons of all grades, of which
app: 5,88,851 tons have been shipped.
Purchases have been made at prevail-
time to time. It would not be in the
business interest of the Corporation to
disclose the prices or profits on indi-
vidual transactions. The annual re-
port of the Corporation for 1957-58,
will however, be placed befcre the
House as soon as it is ready. The
Annual Report of the Corporation for
1956-57 had already been laid before
the House.

C.P.W.D.

2210. Sardar Igbal Singh: Will the
Minister of Works, Houging and Sup-
ply be pleased to state:

(a) whether the Horticulture Divi-
sion of the C.P.W.D. has prepared a

comprehensive scheme of transforma-
tion of Delhi Ridges into beauty spots;

(b) the details of the acheme; and
(c) the work done in this regard so
far?

The Minister of Works, Housing am
Supply (Shri K, C. Reddy): (a)
(c). A comprehensive scheme for
development of Delhi Ridge area is
under consideration. A beginning,
however, has been made by provid-
ing fencing for certain portions in the
area and planting of trees.

Allotment to Displaced Persons

2211, Shri Hem Raj: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of bogus or dupli-
cate allotments got by displaced per-
sons from West Pakistan of lands
and houses which have been detected
so far (State-wise); and

(b) the action taken against them?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha when
available.

Export of Jute Goods

2212. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state the quantity of
jute goods exported during 1958-59 so
far?

The Minister of Commerce and In-

dustry (Shrl Lal Bahadur Shastri):
245,262 tons during April-July 1958.

Trade with Afghanistan

2213, Sardar Igbal Singh: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 40 on the 11th February, 1958 and
state:

(a) whether the procedure regard-
ing the movement of Afghan goods
through India has since been finalised;
and

(b) if so, the nature thereof?
The Prime Minister and Minister of

External Affairs (S8hrl Jawaharial
Nehru): The attention of the Hon’ble
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Member ig invited to the renly given
to the Lok’ Sabha Starred Question
No. 40 on 11.2.538. There has been no
change in the position.

Import of Raw Films

2214. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much footage of raw films
has been permitted to be imported
during 1958 so far; and

(b) the total amount of Foreign
Exchange involved?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Licensing statistics are
maintained according to licensing
periods which are now divided on the
basig of financial year. Licences of the
value of Rs. 101 lakhs and Rs. 76 lakhs
were issued for raw films during
October 1957—March 1958 and April-
September 1958 (upto 2.8.58) res-
pectively. It is estimated that during
the same periods 115 million feet and
85 million feet respectively of raw
films were licensed.

Ambar Charkha Programme in Punjab

2215, Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount given to Punjab
States as grants and loans for the
implementation of the Ambar Charkha
scheme from the date of its introduc-
tion;

(b) the amount spent so far; and
(c) the results achieved?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Rs. 2559799 as grant and
Rs. 44,681,500 as loan have been paid
to the Punjab Government, Punjab
Khadi and Village Industries Board,
institutions, etc. in the Punjab for the
implementation of the Ambar Charkha
Programme upto 15th August, 1858.
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(b) Up to date information is not
available. However, upto 31st Decem-
ber, 1957, Rs. 7,64,035 and Rs. 27,30,812
out of the sanctioned amounts for
grant and loans, respectively, waere
utilised.

(c) A statement is laid on the Table
of the House. [See Appendix V, an-
nexure No. 119].

Introduction of Ambar Charkha in
Jalls

2216. Sardar Iqgbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any scheme to
introduce Ambar Charkha in jails; and

(b) if so, the names of such States
which have introduced Ambar Char-
khas in jails?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) Bombay, Madhya  Pradesh,
Rajasthan and Uttar Pradesh.

Cement Quotas to Punjab

Sardar Igbal Singh:
Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

2217.

(a) whether there has been any cut
in the quota of cement supplied to
the Punjab State during 1958-59 so
far;

(b) the actual quantity of cement
supplied to the Punjab State during
the above period; and

(c) whether the Punjab Govern-
ment has requested for any increase
in the quota of cement during this
year?

The Minister of Commerce and In-
dustry (Shri Lal Babadar Shastri):
(a) No, Sir.

(b) A quantity of 1,42,858 tons has
been despatched against State Quota
during the period from st April, 1888
to 81st August, 1958.
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{¢) The demand and allotment of
cement in respect of Punjab for the
period 1st April, 1938 to 30th Septem-
ber, 1858 were 163,170 tons and 135,268
t{ons respectively as against 2,904,210
tons and 98,000 tons respectively
during the corresponding period of
the previous year.

Handloom Co-operatives in Punjab

2218 Shri Raghunath Singh: Will
the Minister of Commeice and Indus-
try be pleased to state whether it is a
fact that only 12 per cent of the
69,000 handloom weavers in the
Punjab State have organised them-
selves into industrial co-operatives?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
No, Sir., On 30.6.58 there were 10,877
weavers in the Co-operative fold in
Punjab, which works out roughly to
17-8 per cent of the total number of
weavers in the State.

Custodian-General, Delhi

2219, Shri Arjun Singh Bhadauria:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state
the number of complaints made re-
garding thefts of judicial documents
and court fee stamps from the courts
of Custodian-General and Custodian of
Evacuee Property, Delhi?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanpa): There have been only two
complaints of thefts of judicial docu-
ments and court fee stamps from the
Court of the Custodian-General and
none from the court of the Custodian
of Evacuee Property, Delhi.

Electrical Sub-Divisions of C.P.W.D.

2220. Shri Arjun Singh Bhadauria:
Will the Minister of Works, Housing
and Sapely be pleased to state:

(a) whether it is a fact that investi-
gations into the malpractices in
some of the Klectrica] Sub-Divisions of

the Central Public Works Department .

in Delhi, were conducted in 1854; and
(b) if o, the resylt thereely
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Ehe Minjoter of Warks, Housing amd.
Supply (Shyi K, €. Rody): (2) and
(@). Yes. During 1954, some investiga-
tions were made into complaints aling-
ing irregularities or malpractices in
the following Electrical Sub-Divi-
sions:~—

(i) Sub-Dtvision IIT of Air Con-
ditioning Division, New Delhi.

(ii) Sub-Division III of Electri-
cal Division II, New Delhi.

The investigations revealed the
following malpractices:— .

(i) Misappropriation of stores,
tools and plants.

(ii) Execution of sub-standard
work and irregularities in
scrutinizing the tenders and pre-
paring work orders.

(iii) Making work-charged
labour do private work in  the
residence of an officer.

As a result of the investigations,
disciplinary action was taken against
8 officers who were found guilty of the
charges framed against them.

Industrial Development

2221. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the targets of Second
Five Year Plan have been exceeded
by some industries;

(b) if so, the names of such indus-
tries and their present production;

(c) whether new targets will be
fixed for these industries; and

(d) if so, what?

The Minister of Cotamerce xmd
dastry (Shsi mm. Shastrl)

(a) and (®). sthtemerit i
intoimation, u fis as mm ;

laid' on the TdETE of the MoMES.
Appendiz V, snnedvire No, 120].

¥

?ga



6g15  Writien Answers

(¢} and (4). In view of the present
difficult foreign exchange position and
the strain of repayments in the Third
FPlan period, Government have no
proposal at present for revision of
targets.

Distribution of Cotton Yarn

2222, Sardar Iqbal Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether a new system of dis-
tribution of cotton yarn has been
introduced in Punjab; and

(b) if so, the main features of this
scheme?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) Does not arise.

Small Scale Industries in Punjab

2223. Shri Daljit Singh: Will th‘e
Minister of Commerce and Industry
be pleased to state the nature of small
scale industries to be established in
the hilly areas of Punjab in order to
help in creating employment during
the Second Five Year Plan?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Since small-scale industries are estab-
lished mainly by private parties, the
nature of industries to be established
in future cannot be stated in advance.
It may however be stated that in
starting pilot schemes of new indus-
tries the State Government will take
into account considerations like
marketing possibilities, availability of
raw materials and the skill and apti-
tude of the artisans of the region.

Export of Agricultural Commodities to
Russia

2224, Shri Naldurgker: Will the
Minister of Conunerce and Industry
be pleased to state:

(a) whether it is a fact that U.S.S.I.l.
has placed orders for supply of agri-
cultural commodities in India;

(b) if so, what are those commo-
.dities and the amounts contracted for;

(c) whether thiése ccmmodiuec have
been exported to Rossld; and
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-(d) if so, the total tonnage exported
with the total price thersof?

The Minister of Commerce and Iu--
dustry (Shri Lal Bahadur Shastef):
(a) Yes, Sir.

(b)AThese details are known only
to private sellers, and are naturally
not available to Government.

(e) and (d). Full particulars of
exports can be seen from the Statisti-
cal publications of the Director Gene-
ral of Commercial Intelligence and
Statistics, copies of which are avail-
able in the library of the House.

Indian Officfals Kidnapped by
Pakistanis

2225, Shri Tangamani: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that two
Indian officials of the Forest Depart-
ment, Beloria sub-Division were kid-
napped on the 16th August, 1958 by
Pakistani forces;

(b) what action have Government
taken in the matter; and

(¢) names of the officials and their
present whereabouts?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) to (¢). The facts are
that a group of Pakistanis attacked,
on 15th August 1958, a party of Indian
nationals including a Forester and
two forest guards near village Madh-
yam Krishnagar about 200 yards from
the border and kidnapped the Fores-
ter, Shri Pankaj Mukerjee, The ques-
tion of his release was taken up at
the Indo-Pak. Conference held at
Karachi from 80th August to 2nd
September, 1958, when lists of
prisoners involved in recent border
incidents were exchanged. It was
agreed that prisoners whose names
were common to the lists prepared by
the two Governments would be releas-
ed on 9th September; and that early
verification and release would be
effected in the case of those whose
names were not common to both Ilists.
The name of Shri Pankaj Miukerjee
appeared on the Indian list but not
on the Pakistan list. Verification is,
therefore, necessary in tils case. The
mutfer is being pursued.
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Tata Mercedes Benx Trucks

2228. Shri Harish Chandra Mathur:
Wiil the Minister of Commerce and
Industry be pleased to state:

{a) whether trucks manufactured in
the country particularly the Tata
Mercedes Benz are unsuited and even
unsafe for the roads that we have;
and

(b) whether any improvements are
being contempiated?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Government have received no such
complaints.

(b) Does not arise.

Khadi Gramodyog Bhawans

222%, Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Khadi and Village
Industries Commission is controlling
the various centres of Khadi Gramo-
dyog Bhawans;

(b) if so, how many such Bhawans
exist in the country; and

(¢) the number of employees
employed under these Bhawans?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) There are four such “Bhawans"’’.
Three Khadi Gramodyog Bhawans at
Delhi, Madras and Calcutta are being
directly run by the Khadi and Village
Industries Commission. The manage-
ment of the Khadi Gramodyog
Bhawan at Bombay has been entrusted
to the Bombay Suburban Village In-
dustries Association, Bombay.

(¢) The number of employees are
a8 under:—

Name of Bhawan No. employed
1. Khadi Gramodyog Bhawan,

New Delhi, 174
2. Khadi Gramodyog Bhawan,

Madras. 61
8. Khadi Gramodyog Bhawan,

Calcutta. 82

4, Khadi Gramodyog Bhawan,
Bombay. 160
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Imaport of Tractors and Bulldowers

2228, Shri N. R. Munisamy: Will the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Starred Question No, 1928 on the
29th April, 1958 and state the number
of tractors and bulldozers likely to be
imported against the estimated re-
quirements therefor during 1958-597

The Minister of Commerce and In-
dustry (Shri Lal Bahadnr Shastri):
The number of tractors and bulldo-
zers likely to be imported during 1958-
59 cannot be anticipated at this stage.
But from the extent of licensing done
upto 9.8.58 during the current licens-
ing period (April-September 1858)
namely Rs. 108 lakhs, for tractors be-
low 50 D.B.H.P, it is estimated that
about 600 to 650 tractors may be im-
ported. The extent of licensing for
tractors above 50 D.B.H.P. during the
same period is of the order of Rs. 28
lJakhs. It is not possible to estimate
the number of tractors that would be
imported against this licensing in view
of the wide range of equipment which
could be imported under this serial
number.

The import policy for tractors for
the second half of 1958-59 has not yet
been formulated nor is it possible at
this stage to anticipate what the policy
is likely to be.

Bulldozers are not classified sepa-
rately in the Import Trade Control
Policy and are imported under the
same serial numbers as tractors,

Displaced Persons from West
Pakistan

Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

2229.

(a) the total area of land that was
available as evacuee property for
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distribution to the displaced persons
from West Pakistan and the number
of persons to whom the land was dis-
tributed; and

(b) what is the average area of land
that was allotted per family?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) About 60:35 lakh acres
of evacuee land was made available in
India for rehabilitatinn of the displac-
ed persons from West Pakistan. This
land was allotted to about 5'68 lakh
displaced families.

(b) There were two kinds of allot-
ments viz.

(i) allotments under the quasi-
permanent scheme in lieu of the
lands left by the displaced per-
sons in West Pakistan. Here a
graded cut which became progres-
sively high in the case of large
land holders was applied; and

(ii) allotments for purposes of
rehabilitation to tillers of the soil
even if they were not land holders
in West Pakistan. In this case an
attempt was made to zllot an eco-
nomic unit to each allottee, the
actual size of the holding depend-
ing on the productivity of the land
in each area.

Displaced Families from East
Pakistan

Shri S. C. Samanta:

2230. | Shri Subodh Hansda:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the total area of land that has
been acquired for rehabilitating the
displaced families from East Pakistan
so far; and

(b) the area of land allotted per
family?

The Minister of Rehabilitation and

Minority Affairs (Shri Mehr Chand
Khanna): (a) 2,27,454. acres,
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(b) The area of land allotted to each
agriculturist family depends on the
productivity of land in each area.
It varies from 2 to 3 acres in Tripura
and Assam to 8 acres in Uttar Pradesh.

Compensation to Displaced Persons

2231, J Shri S. C. Samanta:
1 Shri Subodh Hansda:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the total amount spent so far
for giving compensation to West
Pakistan displaced persons apart from
the evacuee property that they got;

(b) number of families beneﬁted;
and

(c) number of business and trade
interests that came forward to offer
employment to West Pakistan dis-
placed persons?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) An amount of Rs, 87.54
crores has been paid as compensation
upto 31st July, 1958, as follows:—

Ré. 4808 crote

(i) By cash
(ii) By transfer of
proper y Rs. 25° 05 crore
(iii) By adjus:ment of
public dues Rs. 14°41 crore
TotaL Rs. 87-54 crore
(b) 3,09,948.

(¢) No statistics have been kept of
business and trade interests that have
offered employment to West Pakistan
displaced persons and it is not possible
at this stage to compile the informa-
tion.
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Film “Ten Commandsnéiite”

2235, Shri M Tahir; win
the Minister of ortiifionl and
Broadcasting be pleased to state:

(a) whethér an . ERgiin fler m
Con’:mndmentt um scréenad’ th
Bombay;
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(b) whether it is a fact that the
ch_lri'\cter of prophet Musa-Alai-
Hissalam hag been depicted in the
said film;

{¢) whether it is a fact that the said
film is likely to be screened in Delhi;

{(d) whether it is a fact that this
film has been banned in all the Muslim
countries in Middle-East and else-
where; and

(e) if so, whether Government pro-
pose to ban this film in India also?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
A film “Ten Commandments” is being
distributed in India by a commercial
distributor. It has been certifed by
the Censor Board and is already being
exhibited in Bombay. Some time back
Government had received complaints
that the film was derogatory to
Prophet Moses. On Government'’s
directive it was previewed in Delhi by
a Committee of non-official members
of the Advisory Panel of the Censor
Board which included a Muslim. They
were of the view that the picture
which is based on a story in the Old
Testament is not objectionable.

(d) Government have no specific
information.

(e) In view of answer to earlier part
of the question, does not arise.

Shifting of Offices

2236. Shri Ajit Singh Sarhadi: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that ample
accommodation in big and palatial
houses is available at Kapurthala,
Nabha and Malerkotla; and

(b) if so, whether any attempts
have been made to shift some Central
Government offices there?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). ~According to information fur-
pished by the Punjab Government in
March, 1857, there was no accom-
modation of any magnitude, suitable
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for the location of Central Govern-
ment offices, at Nabha and Kapurthala.
Subsequently it was learnt that some
suitable office accommodation might
be available in Kapurthala but this
cannot be utilised wuntil difficulties
about residential accommodation are
overcome. The matter is being
examined. There is no information
that suitable accommodation is avail-
able at Malerkotla.
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Research and Reference Division
2238. Shri Pramathanath Banerjee:

will the Minister of Information and
Broadeasting be pleased to state how
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many books on different national
languagez of India have beén sup-
plied to Research and Reference Divi-
sion of the Ministry and the amount
spent for the purchase of these books
in each national language?

The Minister of Information and
Breadoasting (Dr, Keskar): The library
of the Research and Reference Divi-
sion has not yet been built up
systematically and it is mainly con-
fining itself to statistical publications,
official reports and relevant periodicals.
It is intended to build up a good
library there, finances permitting.
When that is begun. books in various
languages will also be acquired for its
durpose.

Registered Companies in Himachal
Pradesh

2239. Shri Daljit Singh: Will the
‘Minister of Commerce and Industry
be plemsed to state the names of the
registered Companies in Himachal
Pradesh district-wise?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
A list showing the names of Com-
panies in each district of Himachal
Pradesh is laid on the Table of the
House, [See Appendix V, Annexure
No. 121.]

Border Incidents

2240 Shri Basumatari:
: 2\ Shri Liladhar Xotoki:

Will the Prime Minister be pleased
to state:

{a) whether the Government of
India’s attention had been drawn to
the statement made by the Chief
Minister of Assam on the floor of the
House recently that 6 persons had been
killed and 16 had been injured as a
result of firing by the Pakistani
troops in the border areas of Assam;

(b) it o, whether any protest was
made to Pakistan and any compensa-
tion claimed and with what result;
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(c) whether a joint enquiry has also
been ordered into this incident; and

(d) if so, the result of the enguiry?

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
Nebru): (a) Yes, Sir. Governmment
have seen the statement made by the
Chief Minister of Assam in the Assam
Assembly on the 23rd August, 1058.
Actually seven Indian” citizens have
been killed in Assam in recent border
incidents.

(b) Yes, Sir. Several protests have
been made. Compensation has also
been claimed from the Government of
Pakistan for the loss of life and pro-
perty suffered by Indian nationals.
The Pakistan Government have made
counter-protests and also preferred a
claim for compensation for the loss of
life and property suffered by their
nationals.

(c) No, Sir.
(d) Does not arise,

Foreign Service Inspectors

2241. Shri Dinesh Singh: Will the
Prime Minister be pleased to state:

(a) whether the Foreign Service
Inspectors, who went on tour recently
have returned;

(b) whether they have submitted
any report to Government; and

(¢) if so, the main details thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Yes, from each country visited.

(¢) The reports contain:—

(i) proposals for revision of
foreign allowance;

(ii) miscellaneous recommendations
in regard to administration,
service and supply; and

(iil) a confidential report on the
general conditions in missions

inspected.
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Staft of the Indian High Commission
in UK.

2242. 8hri Dinesh Singh: Will the
Prime Minlster be pleased to state:

{a) whether there was any proposal
to reduce the staff in the Indian High
Commission office in UK.; and

(b) if so, the progress made in the
matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) As a part of the general
economy drive launched in 1957 it was
decided to hold in abeyance a total of
114 posts borne on the strength of the
Ministries of External Affairs, Defence,
Education, and Works, Housing and
Supply. Five other posts have been
downgraded. The resultant economy
will be £83,852 per annum.
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As regards the wider question of a
reorganisation of the establishment of
the High Commission in UK., it has
been decided to send a team of officers
of the Special Reorganisation Unit of
the Finance Ministry to carry out a
work-study of certain departments of
the High Commission,

Cottage Industiries in Punjab

2243. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the names of
cottage industries started in the
Punjab State on co-operative basis
during 19577

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The following cottage industries were
started in the Punjab State on co-
operative basis during 1957-58:—

Name of Industry

No. of Co-
operative
Societies

1 Shoe-making and manufacture of other leather goods; tanning: flayingand bone

crushing
2 Village pottery
3 Cotton, Silk & Wool weaving
4 Handicrafts

189
1
114
53

PRSI

ToTAL . . . 357

Land for Rehabilitation of Displaced
Persons in Tripura

2244. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to state:

(a) the area of land which has been
purchased by Government through
Co-operative Societies or directly for
the rehabilitation of the displaced per-
sons in Belonia Sub-division, Tripura;
and

(b) whether such 1and would be
given to tribal Jhumias for rehabilita-
tion?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand

Khanna): (a) and (b). The Tripura
Administration acquired only 650
acres of land in Belonia Sub-Division
under the Land Acquisition Act. No
land has been purchased through
Co-operative Societies. The entire
area is meant for the rehabilitation of
displaced persons.

Displaced Persons Camps in Tripura

2245. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) how many community centres
have been established in different
camps and colonies in Tripura under
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the Relief and Rebhabilitation Depart-
ment so far;

(k) what amount has been sanctioned
80 far for working out this community
centre scheme in Tripura;

(c) what are the subjects to be
taught to the trainees under this
scheme;

(d) how many trainees have been
appointed as instructors for the differ-
ent subjects; and

(e) the progress made so far in this
scheme?

The Minister of Rehabilitation and
‘Minority Affairs (Shri Mehr Chand
Khanna): (a) Six; in camps.

(b) Rs. 2:60 lakhs.

(c) (i) Spinning, weaving and dye-
ing;

(ii) Fine bamboo work;

(iii) Tailoring;

(iv) Embroidery and Calico print-
ing;

(v) Soap making.

(d) None.

(e) Of the trades mentioned in part
{c) above, weaving, dyeing, tailoring
and embroidery have so far been
introduced and 354 camp inmates are
getting training and work in these
centres.

Indian Green Tea Delegation

2246. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 682 on the 4th
March, 1958 and state:

(a) whether the Report of the Indian
Green Tea Delegation to Afghanistan
has since been scrutinised by Govern-
ment;

(b) it so, whether & copy thereof
will be laid on the Table;

(c) what are its main recommenda-
tions; and

(d) which of them have been
accepted by Government?
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The Minkter of Cogsnexce snd
ln&unry (Bhri Lal Bahadur Shastif):
(a) to (d). It would not be advisable
to publish the report which' deals
generally with exchange difficulties in
Indo-Atfghan trade, the working of the
Trade and Payments Agreement of
1957 and the shift in Afghan tasie
from green tea to black tea. Steps
have already been taken to remove
some of the difficulties pointed out in
the report. The new Trade Agree-
ment concluded between India and
Afghanistan in July, 1958 provides for
a special procedure to balance the
trade between the two countries. We
have to watch the results of these
measures.

Other steps to promote exports of
tea to consuming countries including
Afghanistan are under consideration.

Employees in the External Affairs
Ministry

2247. Shri Daljit Singh: Will the
Prime Minister be pleased to state:

(a) the number of Assistants and
Clerks in the Ministry of External
Affairs at present; and

(b) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial

Nehru):
(a) Assistants 582
Clerks 693
(b) Assistants 14
Clerks 10

Staff in the Ministry of Information
and Broadcasting

2248. Shri Daljit Singh: Will the
Minister of Isfermation and Broad-
casting be pleased to stale:

(a) the number of Assistants and
Clerks in the Ministry of Information
and Broadcasting; and

(b) the number among them who
belong to Scheduled Castes and Sche-
duled Tribes?
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The Misisier of Informstion and
‘Brondcasting (Dr, Keakar): (a) 1341.

(b) 148.

Staft in the Ministry of Works,
Housing and Supply

2248, Shri Daljit Singh: Will the
Minister of Works, Housing and
Supply be pleased to state:

{(a) the number of Assistants and
Clerks in the Ministry of Works, Hous-
mg and Supply; and

(b) the number among them belong-
ing to Scheduled Castes and Scheduled
Tribes?

" The Minister of Works, Housing and
Supply (S8hri K. C. Reddy):

(a) Assistants 117
Upper Division Clerks 50
Lower Division Clerks 118

(b) Assistants: Scheduled Castes 9
Upper Division Clerks:

Scheduled Castes 4
Lower Division Clerks:

Scheduled Castes 25

Scheduled Tribes 4

Export of Sewing Machines

2260. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total foreign exchange earn-
ed in the export of sewing machines
fo different countries during the years
1954, 1955, 1956, 1957 and 1958 so far;
and

(b) the steps being taken to further
the export of sewing machines this
year?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
{(a) The information is as follows:—

Year Value
1954 Rs. 9,786,000
1856 Rs. 7,22,000
1956 Rs. 4,668,000
1857 Rs. 5,651,000
1958 (Jan.-June) Rs. 3,78,000

190-A LSD—4.
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(b) The following special facilitiss
are given to manufacturers:

1. Advance quota of pig iron and
steel required for Sewing
Machines to be exported.

2. Import licences for essential
raw materials.

3. Drawback of Import duty on
imported components and
rebate of excise duty on
excisable indigenous compon-
ents.

4. Replenishment Quota at 133 per
cent. of the iron and steel
content in the exported sewing
machines.

Market survey reports are also made
available for the benefit of exporters.

The machines produced in the coun-
try are displayed in International fairs
and exhibitions and in the Show Rooms
of certain Indian Missions abroad such
as Ceylon, Indonesia, Pakistan and
Egypt.

The Engineering Export Promotion
Council has sent a delegation to
West Africa and Belgian Congo at the
end of August, 1958 to survey markets
for various engineering products. A
study team is alse expected to go
shortly to Europe to study the export
possibilities.

Processed Indian Films

2251. Shri Anthony Pillai: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of foreign exchange
earned by the export of processed
Indian Films during the year 1957-38;
and

*
(b) the value of raw films imported
during the same year?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The amount of foreign exchange
earned by the export of cinemato-
graphic films (exposed) during the
year 1957-58 was Rs. 1,13,78,354.
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(b) The value cinemato-
graphic films during the

of raw
imported
year 1957-858 was Rs. 2,01,18,884.

Daily Wages of Stevedore Workers

2258. Bhri Anthony Pillai: Will the
Minister of Labeur and Employment
be pleased to state:

(a) the daily rates at which Reserve
Pool Stevedore Workers under the
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(b) whether they are the same as

the time-rate daily wage at each of
the ports?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). The informa-
tion is a follows:—

Name of the Board

Part (a) of the Question

Part (b) of the Question

1. Calcutta Dock Labour  Tally Clerks .

Board Deck Foreman
Hatch foreman
Winchman
Sirdar .
Mate .
Khamali 1 & I1
Khamali ITI & IV
Rollia I & IT .
Rollia IIT

Tindel . .
Senior Worker
Junior Worker
Hatch foreman
Winchman
Khalasi .

2. Bombay Dock Labour
Board

Mazdoor
Winchman
Tindal .
Foreman

3. Madras Dock Labour
Board

. Rs. 6-31 nP. perday Yes, for the day shift.

s 11°25 nP. »s The rates for after-
,« 8-25nP. 55 noon and night shifts
»s $°75 0P, “ are higher than the
s» 8:25nP. » rates for the day-
6-25 nP. - shift.
575 aP. "
s 5:31nP. '
.+ 4-81nP. '
sy 475 nP. I
5:2snP. perday No. The rates
,» 4-25nP. " of guaranteed
,» 3-87nP. " minimum wages are
. 4°25nP. .- less than the daily
.. 4°37nP. “ wage rate prescribed
,. 4°62nP. 5 under the Award of
the Labour Appellate
Tribunal. eTn-

bunal dir;cted a
yment of process-
‘x:g allowance only
on such days on
which the workers
were employed on
the time rated or the
icce-rated cargoes.
¢ minimum
guarantee is paid
when the worker is
not esnployed.
Rs. 412 nP. per day  Yes.
5y 4-62nP. »
»» S5-12nP. 3
s §°60 nP. ”»

‘ Skve;m Workers
2253. Shri Anthony Pillai: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether the leave and holiday
facilities of the Stevedore workers
under the Dock Labour Board of
Bombay, Calcutta and Madras have
been liberalised after the recent strike;

(b) it so, to what extent; and

(c) how do they compare with the
quantum of leave holiday facilities to
which the Class IV employees of the
Port Trust will be entitled to under .
the Government Resolution on the
Choudhury Report?

The Deputy Minister of Labour (Shai
Abid AlD): (a) and (b). Not yet. But,
as stated in reply to Unstarred Ques-
tion No. 1708 on 8-9-1958, the Calecutta
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and Madeas Dock Labour Boards have
been advised to adopt the leave rulez
of the Bombey Dock Labour Board,
which are more favourable, and the
matter is receiving the attention of the
Boards,

(c) The leave and holiday facilities
of stevedore workers under the Deck
Labour Bosrds of Bombay, Calcutta
and Madras, and those of shore-
workers of the Port Trusts are ss
follows:

Shore Worker
Stevedore Worker (Bombay, Calcutts and
Madras)

Holidays and Casual
leave . . .

Privilege leave
BOMBAY

Sick leave

Holidays

Privilege leave
CALCUTTA

S

Sick leave

Injury leave

5 Holidays

Privilege leave

MADRAS

Leave with half pay

et

Extraordinary leave

Quarantine leave

15 days in a year 21 days in @ year

1:11 of the period ifrr of the period
spent on duty. spent on duty (sub-
ject to a maximum of

80 days).
7 days if a year 20 days (on half aver-

age pay) in a year.
8 days in a year
1,12 of the period
spent on duty.
s days in a year.

Upto a period not
exceeding 4 months.

% days in a year

1/22 of the number of
days attended during
the first 10 years.

116 for the next 10 years.

1'11 thereafter:

15-20 days for cach comp-
leted year ot service

Without any limit.
Not exceeding 21 days

and in  exceptional
cases upto 30 days.

Trees in Delhi

2254. Shri Sugandhi: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether Government are aware
that during winter almost all trees in
Delhi avenues shed their leaves;

(b) what would be the daily quan-
tity of such leaves collected (in tons);

(¢) whether Government are aware
that except the tamarind leaves, all
jeaves make good composting material;

(d) whether it is a fact that most
of this collection, at present, is burned
away on road sides;

(e) how the city's occasional hedge-
clippings, lawn-mowings and other
leafy materials are disposed of; and

() whether Government have any
proposal for utilizing the same for
composting into manure?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) Some species of trees shed their
leaves at the break of spring, {.e., from
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the beginning of March to the end of
April each yeer; no statistics have
been maintained; roughly it may be
about 7.0 lac cubic feet annually.

(c) Yes.
(d) Yes.

(e) The grass obtained from lawns
is taken away by mowing contractors
or auctioned; hedge clippings are
carted away by the Municipal Authori-
ties.

() Government have already con-
sidered this aspect but found a general
scheme of this nature uneconomical;
in certain places, however, leaves etc.
are being collected in pits for use as
manure.

Employment Exchanges, Punjab

2255. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of persons who
got employment in the Punjab State
through the different Employment
Exchanges from the 1st January to 31st
August, 1958; and

(b) the number of applications
pending with the different Employment
Exchanges in the State at present?

The Deputy Minister of Labour
(Shri Abid Al): (a) 19,908.

(b) 51,138 as on 31st August, 1958.

Pilgrims from Pakistan

2256. Shri Daljit Singh: Will the
Prime Minister be pleased to state the
number of pilgrims from Pakistan who
attended the religious fairs in India
during the current year so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 725 pilgrims from West
Pakistan have so far this year attend-
ed religious fairs in India as members
of officially sponsored parties. In
addition 3021 pilgrims visited Ajmer
Urs’ individually.
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Stock of Cleth with Awmfitear Mills

2257. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the present position of
accumulation of stock of cloth with
textile mills in Amritsar (Punjab); and

(b) how far it is responsible in
creating unemployment problem at
Amritsar in the Punjab?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). There is at present only
one composite cotton textile mill at
Amritsar, namely Mis. Dayalbagh
Spinning and Weaving Mills. The:
unsold stocks of cloth with this mill
at the end of August, 1858 amounted
to 380 bales. This stock is only 2
months' production of this mill, whi
is not considered excessive. The
number of labourers employed by the:
mill is only 360 and the Government
have no information whether the
stock position of the mills has created
any unemployment in the labour
force.

Iron and Manganese Ore Mines in
Orissa

2258. Shri Panigrahi: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the total labour strength in the
iron and manganese ore mines in
Orissa in 1957; and

(b) the total labour strength in the
iron and manganese ore Imines in
Orissa in July 19587

The Deputy Minister of Laboar

(8hri Abid Alf): (a) Iron Ore Mines—
15,684.

Manganese Ore Mines—16,190.
(b) Information is not available.

Industrial Estate, Malagaon (Bombay)

2259, Shri Jadhav: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) whether a proposal for the set-
ting up of an industrial estate at
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Malegaon, District Nasik, Bombay
State has been received from the
State Government;

(b) if so, the roain features of the
proposal; and

(c) the time by which the industrial
estate will be set up there?

The Minister of Commerce and
Indwstry (S8hri Lal Bahadur Shastri):
(a) Industrial Estate at Malegaon is
one of the Estates proposed to be
established by the State Government
during the Second Plan period, but
the State Government have not yet
sent the scheme for technical approval.

(b) and (c¢). Do not arise.

Indians Repatriated from Abroad

2280. 8hri Arjun Singh Bhadauria:
Will the Prime Minister be pleased to
state:

(a) the number of Indian nationals
abroad who had to be repatriated at
Government expense to India in the
years 1956, 1957 and 1958 so far and
the names of countries from which
they were repatriated;

(b) whether any recoveries were
effected from the guarantees on their
applications for passport;

(c) the total expenditure incurred
by Government on the repatriates
from Ceylon;

(d) the number of Indian nationals
abroad who were declared undesirable
by their host country; and

(e) the reasons therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (d). Full information
is not available and in view of the
time and labour involved it is not pro-
posed to collect it from all our Mig-
sions abroad. However figures in res-
pect of certain countries for the pe-
riod September 1857 to June 1858 are
as follows:—

US.A.
Iran
Belgium
Mauritius

—NSH
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Total expenditure on the repartris-
tion of the above individuals was
Rs. 9,825,
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2362. Shri Sadhu Ram: Will the

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) which is the present priority
date for allotment of regular aceom-
modation to Government servants in
the pay range of Rs. 250-500;

(b) how does this compare with
priority date for other pay ranges;

{¢) what steps, if any, have been
taken or proposed to be taken by
Government to expedite allotment of
‘Regular’ accommodation to them;

(d) whether it is a fact that ‘Regu-
lar’ accommodation of the above pay
range has been allotted out-of-turn;
and

(e) if so, on what grounds?

The Minister for Works, Housing and

Supply (8hri K. C. Reddy): (a)
31-8-1929 in E Class Regular
13-7-1931 in Special E Class (3
rooms) ;

(b) A statement is laid on the Table
of the House. [See Appendix V,
annexure No. 122].

(c) During the last two years near-
ly 1600 three-roomed flats have been
constructed in various localities. Con-
struction of another 1525 flats will be
taken up shortly as soon as the site is
developed.

(d) Yes.

(e) For medical reasons or in the
interests of official work.

State Trading Corporation of India
(Private) Ltd.

22638. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleaged to state:

(a) the names of the associates with
whom the State Trading Corporation
of India (Private) Ltd. has associated
itself in the export of iron and man-
ganese ores; and

Adjournment
h.(;b) the m;cun:”ot cotimission that
been earned the

Corporation from such m& ﬁ
ng the woars 1956-57 and 1087-88?

The Minister of Commerce and In-
dustry (8hri La! Bahadur Shastri):
(a) and (b). It is not in the business
interest of a trading organisation to

disclose the kind of information asked
for.

12.05 hrs.

RE: MOTION FOR ADJOURNMENT

Raja Mahendra Pratap (Mathura): I
have given notice of an adjournment
motion, and you have refused it. I
want to say that Braj is not a State
question.

AU AT TF F A7 |

So, that is a common problem for all
of us. There are thousands of people
dying because water has destroyed
many villages,

Mr. Speaker: It does not arise out
of the question.

Raja Mahendra Pratap: .... so that
every Hindu here, and even Muslims,
because Braj was respected by the
Moghul emperors, should join me in
this question that Braj should be help-
ed by all of us and the people there
who are suffering, Their suffering
should be removed. The Army can
help to lake out the water, and the
people who are suffering on account
of bad wheat can be helped by giving
good wheat. This I want to present
to the whole House.

I will demand division on this, to
see whether our Hindu brethren are
for it or not. Or, say you are not
Hindus.

Mr. Speaker: The hon. Member
tabled some adjournment motion. I
said it was so general, so vague and
indefinite that I could not mtke head
or tail out of it.
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Evidently the hon. Member refers to
water-logging all round. The other
day there waz a Question here that
cars and other things cannot be taken
through that Mathura Road. A ques-
tion was asked and Shri Raj Bahadur
gave an answer. Evidently he wants
to suggest that it ought not to be
allowed to continue to stand there,
some pumps may be employed etc.
The hon. Minister will look into it.
I would only request Raja Mahendra
Pratap to talk to the Minister, and
certainly all that has to be done can
be done. 1 said I was not going to
look into that matter.

Only yesterday I submitted to the
House and to all the Members that
whenever I disaliow, if the hon. Mem-
ber has got any specific matter he will
bring it to me and I will bring it up
some other day. I hope and trust he
will also follow the rule hereafter.

12.08% hrs.

POINT OF INFORMATION

Shrimati Renu Chakravartty (Basir-
hat): May 1 submit to you that on a
very similar question regarding the
border demarcation under the agree-
ment between Pakistan and ourselves,
1 gave notice of a Calling Attention
Motion. I had a discussion with the
hon. Deputy Minister yesterday, and
1 was told she would make a state-
ment here clarifying the position. May
1 know what has happened to that?

Mr. Speaker: It has not yet come
to me. I will bring it up. I will look
into it today.

12.69 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE ESSENTIAL
CoMMODITIES ACT

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
1 beg to lay on the Table a copy of
Notification No. G.S.R. 748, dated the
30th August, 1858, issued under Sect-
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ion 5 of the Essential Commodities
Act, 1856. [Placed in Library. See
No. LT-92458.)

ANNUAL REPORT Or EMPLOYEXS' STATE
INSURANCE CORPORATION

The Deputy Minister of Labour
(Shri Abid Al): I beg to lay on the
Table, under Section 36 of the Em-
ployees’ State Insurance Act, 1948, a
copy of the Annual Report of the Em-
ployees’ State Insurance Corporation
for the year 1957-58. [Placed in
Library. See No. LT-825 /58].

Shri Prabhat Kar (Hooghly): May
1 know whether this report contains
the audited statement of accounts?

Shri Abid Ali: No, Sir. That audit
report will follow. It is being audited.

Shri Tangamani (Madurai): On a
previous occasion when the annual
report of the Employees’ State Insur-
ance Corporation was submitted, it
was mentioned here that the audited
accounts also must be submitted along
with it, It was also a direction of the
Chair if 1 remember correctly. So,
without the audited accounts, this re-
port will not be of much use.

Shri Abid All: I have no objection
to place both the reports, the annual
report and the audit report together,
but that will take some time. Perhaps
the hon. Members would prefer to
have the report as soon as it is ready
and the audit report when it is avail-
able. As you like

Shri T. B. Vittal Rao (Khammam):
It should be expedited, not delayed.

Mr. Speaker: The only point is this.
The hon. Minister says that the audit
report is in the hands of the Auditor-
General, whereas this report is in their
hands. If hon. Members want that
both the things should be placed on
the Table together, then there may be
delay on that account. Evidently, hon.
Members only want that the other re-
port also must be expedited as early
as possible.

Shri Abid All: When it is available,
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1211 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SEVENTR REFORT

Sardar Hukam Singh (Bhatinda): 1
beg to present the Twenty-Seventh
Report of the Committee on Private
Members’ Bills and Resolutions.

12113 hrs.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

CHoLIRA ErPiprMIC IN KALAHANOI DIsT-
RICT oF ORIBSA STATE

Shri P. K. Deo (Kalahandi): Under
rule 197, I beg to call the attention of
the Minister of Health to the following
matter of urgent public importance,
and I request that he may make a
statement thereon:

“Cholera epidemic in Kalahandi
district of Orissa State”.

The Minister of Health (Shri Kar-
markar): The Government of Orissa
have reported that in village Hathi-
panjari, having a population of 4980,
cholera broke out on the 27th May,
1958. The epidemic was brought un-
der full control by the 2nd June,
1958. During the period 27th May,
1858 to 2nd June, 1958, 48 cases and
27 deaths from cholera were reported.
The entire population of the village
has been inoculated, and 12 wells and
20 holdings were disinfected by 30th
May, 1958.

I should like to add that a later
report received from the Orissa State
says that the incidence of this disease
in Kalahandi is not more than six per
thousand, and that the disease has
been rapidly subsiding from Septem-
ber, 1988. The Assistant Director of
Public Health, Southern Region, is
personally supervising the anti-cholera
measures and the situation is reported
to be well under control,

are 30 alarming. The .other day, an
hon. Member brought in an adjourn-
ment motion that a whole village weas
exterminated except for one child that
was left alone. I do not know why.
these newspapers are giving such
alarming reports.

Shri Panigrahi (Puri): During these
eight months, ten thousand people
died of cholera in the Orissa State.

Mr. Speaker: That is all right. Evea
here also, the Minister says on the
authority of the State Government,
that there are only 46 cases and so
on. There is no purpose in exaggerat-
ing or minimising. All the newspaper
agencies will be a little more careful
in this matter.

Shri P. K, Deo: In this connection,
I should like to submit that this situa-
tion is due to searcity of food.

Mr, Speaker: We are going awsy
from the one to the other.

Shri P. K. Deo: The people are tak-
ing various inedible roots, mange
stones, 1eaves, in place of food and,
therefore. .

Mr. Speaker: Every disease arises
out of want of food.

12.12% hrs.
POISONS (AMENDMENT) BILL

The Minister of Home Affalrs
(Pandit G. B. Pant): I beg to mowe
for leave to introduce a Bill further
to amend the Poisons Act, 1919.

Mr. Speaker: The question is:

“That leave be granted te intro-
duce a Bill further to amend the
Poisons Act, 1919.”.

The motion was adopted.

Pandit G. B. Pant: I introduce® ths
Bill.

*Published in the Gazette of Indie Rxtraordinary Part IL-Section 2,

dated 17th September 1988.
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1218 hrs,
MERCHANT SHIPPING BILL—contd.

Mr. Speaker: The House will now
take up clause-by-clause consideration
and thereafter the third reading of
the Merchant 8hipping Bill, 1958, as
reported by the Joint Committee, for
which 3 hours have been agreed to by
the House.

Hon. Members desirous of moving
amendments may kindly hand over at
the Table within 15 minutes the num-
bers of the selected amendments. They
have already been tabled; only hon.
Members must send chits as to which
of the amendments ought to be treat-
ed as moved.

It is now quarter past twelve of the
clock. So, we must conclude this Bill
by 3-15 .M.

The Minister of Parliamentary
Affairg (Sbri Satya Narayan Sinha):
The whole thing must be finished by
3-15 rMm.

Shri Nath Pai (Rajapur): May I
submit that it should not be so very
rigid, because there will be a large
number of amendments?

Mr, Speaker: That is unnecessary. I
shall apply the guillotine at 3-15 p.m.

Since there are no amendments to
clause 2, I shall put it to vote.

The question is:

“That clause 2 stand part of the
Bill".

The motion was adopted.
Clause 2 was added to the Bill.
Classe 3 —(Definitions)

Mr. Spesker: We shall now take up
clause 3.

Shri Tangaman! (Madurai): I beg to

move;
*Page 25,
after line 42, add—

“Explanation.— Notwithstanding
anything contained in this sub~
clause, vessels of any tonnage s0
employed may <ontinue to be
manned by officers holding Home
Trade Certificates of Competency
obtained between 1952 and the
date of this Act, after the passing
of which such holders can serve on
a vessel below three thousand tons
only.” (52)

Page 26, line 19,—

add at the end—

“and also officers holding Home
Trade Certificates of Competency

plying Home Trade or Foreign go-
ing ship”. (53)

Shri Naushir Bharucha (Bast
Khandesh): 1 beg to move:

Page 24, line 6,—

for “continent”
“mainland”. (64)

substitute

Page 24, line 10—

for “continent”
“mainland”. (85)

Page 24, —
after line 10, add—

substitute

‘Explanation.—For the purpose
of this clause, the ports of Diy,
Daman and Goa, shall be deemed
to be ports on the mainland of
India.” (66)

Page 25, line 38,—
for “three” substitute “ten” (67)
Page 25, line 40,—

for “continent”
“mainland” (68)

substitute

*The original Nos. of the amend ments given in brackets at the el of

the text, have alone been reproduced

at the stage of the firial disposal.
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Shrheat] Ha Paloheuleri
(Nabadwip): I beg to move:

Page 25—
for lines 38 to 42, substitute—

“(16) ‘home-trade ship’ means a
ship which is employed in trading
between any port or place in India
and dny other ports or places in
India, Pakistan, Burma, Ceylon,
Malaya, Singapore, Aden and ports
in the Persian Gulf, Red Sea and
the East African Coast upto Suez
on the North, including the island
territories between India and these

regions;” (135)

Shri Raghunath Singh (Varanasi):
1 beg to move:

Page 25, lines 38 and 39,—

omit “not exceeding three thou-
sand tons gross” (110)

Mr. Speaker: All these amendments
together with the clause are now
before the House.

Shri Naushir Bharucha: The purpose
of my amendments is to make
clear. ...

Mr. Speaker: The hon. Member may
kindly resume his seat for a second.
1 find that there are some Govern-
ment amendments to this clause. In
all cases where Government have
‘moved amendments, I shall give pre-
ference to them. Let them move their
amendments first. First, they have
amendment No. 184. Are they moving
it?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Yes, I am mov-
ing amendment No. 184.

Mr. Speaker: Why did he not say
so earlier?

Shri Baj Babhadur: I am sorry.

Mr. Sposker: What sbout amend-
ments Nos. 203 and 280?

Shri Raj Bahadur: 1 am moving
amendment No. 230 and not amend-
ment No. 203, because ammdment
No. 250 covers amendment No. 203.

I beg to move:
Page 25—
(i) in line 89,—

for ‘“from” substitute “bet-

ween”
(ii) in line 40,—
for “to” substitute “and”
(iii) in line 41,—

(a) for “from” substitute “bet-
ween”

(b) for *“to”
(184).

substitute “and”

Page 25, line 42,—
after “Maladive Islands” insert—

“Federation of Malaya, Singa-
pore” (250)

Mr. Speaker: These amendments are
also before the House. Does the hon.
Minister want to say anything® He
may reply once and for all.

Shri BRaj Bahadur: Yes, I shall reply
at the end.

Shri Naushir Bharucha: The pur-
pose of my amendments is to clarify
the position with regard to the coast-
ing trade of India. I have mertioned
that at page 24, after line 10, an ex-
planation should be added to the eﬁc‘:t
that

“For the purpese of this elause,
the ports of Diu, Daman and Goa
shall be deemed to be ports on the
mainland of India.”.

I should like to know exactly what
the position of the Portuguese enclaves
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will be in connection with the coasting
trede,

The other amendments arc conse-
queatial amendmenta.

Shrimati Da  Palchoudhari: The
purpose of my amendment to clause 3
is to substitute for lines 38 to '2 at
page 25, the following:

“(18) ‘home-trade ship’ means
a ship which is employed in trad-
ing between any port or place in
India, Pakistan, Burma, Ceylon,
Malaya, Singapore, Aden and ports
in the Persian Gulf, Red Sea and
the East African Coast up to Suez
on the north, including the island
territories between India and these
regions;”.

These regions were always consj-
dered to be our legitimate ports, and
our sailing vessels even touched these
places in the ancient times. So, !
think these should be includell ameng
the ports for home-trade shipping
mentioned in this Bill.

Y gamg fag  wEy "gET,
AU %0 T FTH AHEFT R o0 F &
q ag w1l 2 fH a3 7 ‘g ds fuw’
#r SEHerT gg Vet 1 & AT
W:ﬂ’ﬁ? o000 &F v“m#!iﬂzﬁ?
F F¥Ar @1 WY WY AR ¥ fFT ofr
ATTE A (HAT q7g T AQAT FEENG
i fr gfzmw A=Az A gron fargrama &
TETIEL & A, FASET MEATR AT
ast & fapd) gy FCGIE AT 89T & ST
ﬁﬁm@,ﬂ"{?{ 3000 29 FY
FY a7 WET TE & I FAYT ARHZ
FTIT @2 TAT STEAT § FIE a8 FY q%AT 2
fr &% IFH 300y ZA gY, 3020 A
A a1 Y000 TW A FTH TRET B
ey wAEaT & T K1 FREA 7@
wifgs X TIT FTE AGH 3000 A
¥ gy s o @ &1 I AR A
s w7 |

o qAY wgee femge W W
AWERT ¥ IF I T AT $ 0wy
2 W1 wnrr ag daEwE g1 wnar ¥ At o
awh, we YT, YT A o gfim e,
TET WHEHE T T F I WY
= g § fr o & eftve s
gy § N =AwTT T F

1218 hrs
[Ssmr MoHAMERD IMAM in the Chair},

S8ardar Iqbal Singh (Ferozepur): 1.
beg to move:

Page 24, line 7,—
add at the end—

“Malaya, Persian Gulf and East
Africa™. (230)

Page 24, line 7.—
add at the end—

“Maladive Islands and ports of
Goa, Diu and Daman.” (281)
Page 25, line 21,—

after “ship™ insert “coastal-trade-
ship” (234)
Page 25, line 38,—

for “three” substitute ‘“seven”
(235)
Page 25, line 38,—

for “three” substitute “ten”
(236)

AT HEET, 230 AT H AW
FzAd maEr ¢ fd a9 o @@
qAEA A H & 3(2) §  =rfET
¥ gg MY fear o5 ¢ Cwewn, TR
TR 0¥ T AW |

ZEY AT WEAT FT AT AW, TR
ok gg & Ak § wAEAT § fe qg oA
Fake urk sfear & PN TUR A
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g gfen witeiz § W A it ook
wiEdz & 9 wwwr g f&  ¥¥wnE
wdew Wik NEF aw N, ¥1g
AT Twa, o W A Ay fagr w@

et wiwdz & & ag v § fr
aATX 3 F AN T A T figq A7 000
.z ot %) fafiz vea € & 99 Y wg
Wo oo ¥ frar AU FIF oF K1Y HIAT
AR TR RN FT RGN F
IR § {6 3000 Z7 & aF wgr A
£Q 3T 7 o g%d § A\ qg wien
9 3000 A WIT ¥ UFATT T AFAY
2w wififed & § 98 3000 Y wE
$ooo HAETSYZ HIA FT W41 WATHE
% guma faar &
Mr, Chairman: The amendments are
‘before the House.

Shri Tangamani: My amendments

.are amendments Nos. 52 and §3. In

the original Bill, there was no defi-
nition or no restriction of the tonnage
The Joint Com-
mittee have rightly accepted 3000 as
the tonnage for the home-trade ships,
but as a result of this, some hard-
ship is likely to ensue so far as the
home-trade ship captains are con-

.cerned. So, my amendment seeks to

add an explanation saying that what-

.ever be the tonnage of the vessels,

they may continue to be manned by
the officers holding Home Trade Cer-
tificates of Competency obtained bet-
ween 1952 and the date of this Act,
and the officers holding Home Trade

.Certificates of Competency plying

Home Trade or Foreign-going ship
also must be treated as masters.

This is only to mitigate the suffer-
ings of nearly 300 home trade ship
officers who have got certificates of

.competency. I deealt with thig in great

detail during the general considera-
tion stage, and I know that there will
be no difficulty in accepting it. The
hon. Minister might say that there

-is another clause in the Bill which

gives that exemption and by exerdis-
ing that exemption these people will
be able to man the ships. But by way
of abundant caution, it my amend-
ments were accepted, that would reslly
remedy the grievances of the home-
trade ship officers.

Shri Jadhav (Malegaon):
move:

1 beg %

Page 24, line 10,—add at the end—
“including the ports of Diu, Daman
and Goa”. (152)

Many a time, the Prime Minister of
India also has admitted the fact thet
Goa, Diu and Daman are territories of
India and they will be included im
India by peaceful means. Therefore,
it is necessary that while defining the
‘coasting trade of India’, the ports of
Goa, Diu and Daman should also be
included.

Shri Assar (Ratnagiri): 1 beg to
move:
Page 24, after line 3, add—(1)

“ *Citizen’ means,—

(a) a citizen of India as per deftni-
tion in the Indian Constitu-
tion;

(b) persons of Indian origin resi-
dent abroad, eg. in East
Africa, Malaya, Burma,
Japan, UK, USA etc.;

(c) citizens of States protected by
India such as Sikkim;

(d)  citizens of States such as
Nepal and Bhutan baving
special treaties with India, and
ordinarily resident in India or
having property or business
connections with India.” (219)

My intention in moving this amend-
ment is that the term ‘citizens of India’
should be extended for the purpose of
this clause in the Bill with a view
that persons who regard themselves
practically as Indians or being of
Indfan descent but residing in foreign
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countries should not be debarred from
coming to the help of the motheriand
and the friendly neighbours in a
matter in which India is prepared to
welcome capital from any part of the
world. Therefore, besides citizens of
India as per definition in the Constitu-
tion, I propose to include persons of
Indian origin resident abroad, e.g. in
Fast Africa, Burma, Japan, UK, USA
etc. so that these persons should have
an opportunity of contributing to the
economic development of India.

Moreover, there are citizens of States
like Sikkim with which we have treaty
obligations to provide protection ete.
Surely these citizens and friends of
India should not be regarded as forei-
gners so far as capital for shipping
is concerned.

The same also applies to the citizens
of Nepal and Bhutan with whom we
have special treaties and whose
citizens have so much business deal-
ings and facilities for residing in India
that at least for our purpose of
shipping capital, it will be mean-
ingless to regard their money as
foreign capital.

I will now cite a very apposite ex-
ample of a country whose citizens are
spread all over Europe and America
and whose money is regarded as na-
tional} money for the shipping of the
country. By a law of 1920 regarding
the Polish merchant marine vessels
(in article 4) in evaluating the quali-
fications of individuals and corporate
bodies (articles 1-3) in order to
decide whether the vessels owned by
them shall be recognised as Polish
merchant marine vessels, persons of
Polish racial origin who are not
Polish nationals may be treated on
an equality with citizens of the

Republic.

So this amendment of mine should
be accepted in order to help the ship-

ping industry.

Mr. Chairman: Amendments Nos.
152 and 210 are also before the House.

Shri Mulchand Dube (Farrukhe-
bad): With regard to the definition
of “court”, what is said is:

“court” in relation to sections 178
to 188 (inclusive) means a civil or
revenue court.

Now we have given powers to decide
cases not only to civil and revenue
courts but also to certain officers. For
instance, under the Delhi Rent Con-
trol Bill, the Rent Controller has
got the power to fix the rent and do
other things in regard to tenants. I
want to ask whether, if a seaman is
a tenant, that protection will be
available to him or not. My submis-
sion is that the definition of ‘court”
should be widened so ag to include
such officers also who have got power
to pass any orders against the in-
terests of seamen so that the proceed-
ings may be stayed under sections
178—183 of the Bill.

Shri Raj Bahadur: [ have moved
two amendments, Nos. 184 and 250.
No. 184 is only a verbal amendment.
This is to ensure that it applies to:
home trade ships plying both ways,
between India and the places men-
tioned there in the clause. As the
definition stands at present, this has
become necessary. Hence this amend-
ment.

The second amendment is in res-
pect of the extent of the home trade
territory. The amendment reads:

Page 25, line 42,—after *“Maladive
Islands” insert “Federation of Malaya,
Singapore''.

Unfortunately, here also there was
a typing error in the amendment
itself. It should be “Federation of
Malaya, Singapore” and not “Federa-
tion of Malaya and Singapore”.

Hon. Members have moved certain
amendments. Broadly speaking, they
can be divided into two categories.
Firstly, they want to add a few other
countries or territories to the list of
places or territories which shall be
deemed to be home trade limits for
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wour home trade ghips plying. In this
«onnection, I may recall that we
have ratified an International Con-
vention, article 2(B) of the Seamen’s
Requisitioning Agreement Conven-
tion which runs as follows, so far as
the definition of a home trade vessel
38 concerned:

“A home trade vessel is a
vessel engaged in trade between
@ country and the ports of a
neighbouring country which is
geographically determined by the
national law",

The words “neighbouring country”
esgentially limit and restrict the de-
finition which any nation can provide
for itself. Obviously, therefore, we
<annot include East Africa or for that
matter, countries in the Persian Gulf
or countries which are not exactly
contiguous or adjacent neighbours.
‘Therefore, it is not possibie to accept
the amendments which seek to broaden
the definition beyond that to a further
extent.

Another amendment moved by Shri
Naushir Bharucha, and Shri Jadhav
and also emphasised by Sardar Igbal
Singh, Shrimati Ila Palchoudhuri and
Shri Raghunath Singh relates to the
inclusion of the territories of Goa,
Paman and Diu. Also, instead of the

words ‘continent of India’, Shri
Naushir Bharucha wants us to uge the
words “mainland of India”. It is

obvious that in the accepted par-
lance in which we are using these ex-
Ppressions and words ‘continent of
India® and ‘India’ as distinguished
from each other, ‘continent of India’
includes all those territories which
were part of India before 1947—includ-
ing Pakistan, Diu, Daman and Goa etc.
‘We have, therefore, purposely chosen
that phraseology to describe what our
intention is in this particular clause.
So, I say that so far as inclusion of
these territories is concerned, it goes
without saying that when we say the
‘continent of India’ it includes Diu,
Daman etc. Shrimati Ila Pal-
choudhuri referred to certain islands.

They are already Indian territory—the
An Nicobar and other smaller
islands.

Shri Naushir Bharucha: You have
not defined the ‘continent of India’.

Shri Raj Bahadur: I accept that
we have not defined that. But there
is the commonly accepted parlance;
there is the accepted interpretation in
respect of that expression. I think
that should be......

Shrimati Ila Palchoudburi: The
Laccadive and Minicoy islandg are not
mentioned.

Shri Raghunath Singh: They are
part of India.

Shri Raj Bahadur: They are partof
India. My amendment which broadens
the definition includes the Federation
of Malaya as also Singapore and I hope
it will meet our purpose and definitely
define the intention that we want to
be conveyed by this particular clause.

Now, 1 come to the other question
of the limitation of tonnage to 3000.
Some suggestions have been made that
we should keep that flexible. 1 would
respectfully submit that it has been
at the instance of the seamen them-
selves that we have adopted this defi-
nition. The limit they wanted was
2,000; but that was opposed by the
shipowners who wanted 4,000. So, we
have taken the golden mean and fixed
3,000 GRT as the limit. That will also
satisfy our purpose and does not upset
things. When we took stock of the
present situation we came to find that
of all the shjps that are on home trade
articles and which may have to change
over to foreign going articles as a
result of the adoption of this defini-
tion for home trade shipping, there
are only 7 cargo vessels and 3 passen-
ger vessels that are affected—out of
the entire lot of 139 ships. So, it is
obvious that this is not going to result
in sny very great upsetting of things
or the present order. Tt is definitely
going to liberalise the definition to the
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advantage af the seamen. It will im-
prove their prospects and it also en-
sures safety. These are the two pur-
poses with which we have fixed this
limit of 3000.

1 would just mention one word more
about this particular clause in view of
what dropped from the hon. Member,
Shri Tangamani. He was anxious
about the lot of seamen who, so far,
had been working on the home trade
vessels and who might, perhaps, be
thrown out in case this definition is
accepted—but, he has himself referred
to clause 456—the exemption clause. It
is wide enough to give the Director-
General powers to exempt any such
class of people. And, I can assure the
House that it is our intention to
exempt such people who had been
officers on these ships and who had
run these ships as officers at least for
one year without any slur or baad
entry. I am quite sure that clause 456
is going to take full care of such
people.

Then comes the question of citizen-
ship. Shri Assar says that we should
accept amendment No. 210 and
broaden the definition of a citizen, so
far as 